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ALLOCATION OF TIME FOR GOV.
ERNMENT LEGISLATIVE AND
OTHER BUSINESS

THE DEPUTY CHAIRMAN: I have
to inform Members that the Business
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Advisory Committee at its meeting
held on Monday, the 12th March,
1990, allotted time for Government
Legislative and other Business as
follows;

Business

Time Allotted

1, Consideration and passing of the following Bills : —

@) Tlhge9 gonstitution (Scheduled Castes) Orders (Amendment) Bill,

(b) The Indian Medical Council (Am:ndment) Bill, 1987, as
reported by the Joint Committee.

2. Discussion on the Motion of Thanks on the President’s Address
3. General Discussion on the Punjab Budget,1990-91

4. General discussion on the Railway Budget,1990-91

5. Consideration and passing of the Code of Criminal Procedure
(Amendment) Bill ,1990,as passed by the Lok Sabha.

3 hours.
4 hours,
Three days.
o . . 4 hours.
. . . Three days.

(March 22,23 & 26)

2 hours,

RESIGNATION BY MEMBER

THE DEPUTY CHAIRMAN: 1
have to inform  Members that the
Chairman had received a letter dated
March 12. 1990, from Shri R. K.
Dorendra Singh, a Member repre-
senting the State of Manipur resign-
ing his seat in the Rajyy Sabha and
the Chairman had accepted his resig-
nation with effect from Mareh 12,
1990.

BUDGET (RAILWAYS) 199091

THE MINISTER OF RAILWAYS
(SHRI GEORGE FERNANDES):
Madam, I lay on the Table a state-
ment (in English and Hindi) of the
estimated receipts and expenditure
of the Government of India for the
vear 1990-91, in respect of Railways.

SHRI M. M. JACOB (Kerala): 1
hope he will resume the Kashmir-
Kanyakumari train service,

DISCUSSION ON SITUATION IN
JAMMU AND KASHMIR—Contd

THE DEPUTY CHAIRMAN. We
have the next speaker. Mr. Fotedar.

SHR1 MAKHAN LAL FOTEDAR:
Madam Deputy Chairman, I know
that I am speaking on an issue which
is not only sensitive or strategicaily
important for the country, but it is
very emotional for me also, [ have
heard with rapt gttention the speech
made by the Leader of the Oppusi-
tion, Mr, Shiv Shanker. He gave in
detail the genesis of the Kashmir
problem, I agree with some of the

* observations made by Mr. Morarka,

especially in regard to the retention
of article 370 of the Constitution, I
wish that his party could carry all
the constituents of the National Front
Government with this policy state-
ment. 1 have heard the statement
made by hon, Home Ministey which
is forceful but it is partisan in its
content. I wish he could have been
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true to himself, true to hig office and
true to this House, I do not know
wherefrom I should start on Kashmir
but I remember 5 couplet of 5 poet:

“srre fpedta 9T oAl gea,
gHEEY gderdt gdmEa’ |

That if there is any heaven on earth
it is Kashmir, It is our tragedy that
we are discussing the questioy of
Kashmir in the context of a devastat-
ing situation,

Questions have been raised here for
and against ghout j particular person
who is in charge wof the State of
Kashmir, 1 am neither for him nor
against him, When I talk, I talk
about t! e source of the power. Mr.
Jagmohan, though he is a creature
under the Kashmir Constitution, is no
more enjoying that authority which
he ought to have enjoyed under the
Kashmir Constitution, He is a crea-
ture, a representative of the Govern-
ment headed by Shri Vishwanath
Pratap Singh, I will come to it later
how the position, the status or the
prestige of the Governor, Mr, Jag-
mohan has been devalued by this
Government, I am saying this be-
cause we had also appointed him as
Governor in 1984. I do not shirk my
responsibiity. But then we will have
to say that it is not the Governor’s
policy in Kashmir, it is not the pclicy
of the Home Minister in Keshmir, it
is  not the policy of the
Minister for Kashmir Affairs
also. Because whatever is being done
in Kashmir is the result of the policy
of the Prime Minister of India, If
anything goes wrong in Kashmir, the
Prime Minister himself and the
Cabinet collectively will be Trespon-
sible. 1 am saying these words in
the hope that the Kashmir nroblem
and the Kashmir situation would he
understood by the Prime Minister in
its correct perspective, He should
apply his mind. He should have a
perception of his own. I know that
a Prime Minister who does not dare
tn remove Mr. Chautaly (Chief
Minister of Harvana) who belongs to
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his party, how can he remove Mr.
Jagmohan for which he has {0 get
the approval ©f a senior leader,
Mr. Atal Bihari Bajpayee, I know my
limitations, I know his limitations
also. So I am not going to say
anything about the posts held by
some people there. 1 will however
try to put the picture of Kashmir in
its true and correct perspective.

All of us know that Kashmir is one
of our glories, It has been a place
and it is a land where secularism has
thrived, It is a place which gave a
beacon light of secularism in the
darkness of 1947 when India got
partitioned. It was the only Muslim
majority State in the then India
which, joined the Indian TUnion at
that time, It was the only Muslim
majority State which fought against
the two nation theory, It was the
only (Muslim majority State which
{fought valiantly against the father of
two nation theory, We must not
forget that,

What is the genesis of the Kashmir
problem? I am reminded of a re-
mark made by Jawaharlal Nehru
about Kashmir, I quote:

“Kashmir is a place of infinite
beauty, What is more, Kashmir is
a place of great strategic impor-
tance. It has always been a mis-
fortune for 5 country to be situated
strategically because envious eyes
fall upon it.”

It is this last sentence of Jawahar-
lal] Nehru which speaks about the
problem of Kashmir, And it is this
sentence of Jawaharlal Nehru which,
in the past, made Kashmir 3 national
issue and Pakistan committed naked
aggression against us, It is this
Kashmir which in its frm is India in
miniature. It is this Kashmir which
became a pawn in the chessboard of
power politics in the world. It is this
Kashmir which gave new ligh to
secularism in India, :
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? want to find out what hag brought
the state of affairs to this level in the
recent past. We learn from our ex-
perience. We also might have com-
mitted mistakes, One 3ls0  learns
from his mistakes, But the Govern-
ment is such that it hag no intention
to learn either from ifs own mistakes,
nor has it any will to learn from the
experience of others. That is why I
was aghast to read the statemeny of
the Home Minister saying that the
situation starteq deterioating from
1988. I agree gbout what was in the
heart of the people of Kashmir 1
agree about what happened in 1947
or 1951 or 1957. I agree about what
hapwvened in 1964. The country
knows also what happened. But never
in the past. from 1947 up to this time.
wag there fraternization of the masses
with the movement which is on in
Kashmir now. Never in the past
were the masses of Kashmir jlienated
from the rest of India, Never in the
past did the masses of Kashmir fight
against the might of India, wnever in
the past had the pcople of Kashmir
fought against the moral authority of
Tndia, Whst is the genesic of this
problem of this present situation

My friend has said that it started
from the 2nd of December, 1989, T
do not agree that it actually started
from the 2nd of December. The pre-
sent gituation—the present grim and
grave situation in Kashmir—started
exactly on the 13th of December,
1989, ‘This date is of historic impor-
tance. This date is of great signifi-
eance not only to the peonle of Kash-
mir but even to the people of Tndia.
What happened on that date is not
the kidnanping of the Home Minister’s
daughter, T have svmpathy for the
Home Minister. His daughter is mv
daughter: his daughter hag grown un
in mv Jap also. T am not attacking
the Fome Minister., Tt was nnt the
kidnapping or the ahduction of a
daughter. T was verv happv—and
T do not know whether the Home
Minisier or anvhodv else had taken
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such initiative—that the Muslim pub-
lic opinion not only in Kashmir, not
only in the rest of India but
throughout the world had been gene-
rated against the abduction. of a girl.
Dr. Rubaiya was not the daughter of
Mufti Mohammad Sayeed alone—she
became the daughter of India. It was
basically, it I may say so—and 1
want to tell the Prime Minister—
cssentially an action of a psychologi-
cal warfare, Madam Deputy Chair-
man. please convey it to the Prime
Minister: Mr. Prime Minister, these
terrorists wanted to test your nerve,
they wanted to test your will, they
wanted to test your determination,
they wanted to test whether you
would succumb to their pressures or
not, it was a war of nerves, they have
haq that ag Chief Minister of U.P.
you could not withstand the pressures
of dacoits. And time has proved that
after that inciden{ dacoit menace in
U.P.  unfortunately, our Prime
Minister has not grown,

3.00 p.M.

My friend has said that the Home
Minister succeeded in getting back
hig daughter. I am not saying so. I
would say that while Vishwanathji
succceded in securing the release of
the daughter of the Home Minister,
the Prime Minister of Indiy failed the
nation, The Prime Minister 4f the
country failed the nation. This basi-
cally is the genesis of the present
problem, Since then the f(ertorists
have hecome hld enough not only to
take the processions but tp dictate
terms to the Government which in
practice is a non-governing Govern-
ment. They know the will of this
Government, 'They know how far
this Governmentg can go, 1f T re-
member correctly, the day the self-
proclaimed Pakistani terrorists were
released in Kashmir, the entire valley
was marching on the roads. not for
Tndia, hut thev were rejoicing that
thev have heen abla t0 get release of
the terrorists and dictate their terms
to the Prime Minister. This hecame
the genesis of the present situation,
nna since then there iy no cnd to it.
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Mutti Saneb, [ musg ted you, wnen
i am saywg tas, 1t 18 not out of any
aguny. We have 1o approach the
p.ooiem, we nave to approach Kash-
mir 3sue with uimost calm, witn as
much equanimiiy and wisdom as we
possess. I want to teil the Prime
Minister that the release of terrorisis
under pressure was not only unior-
tunate, but it also compromised the
security of India, Since then the
terrorists have grown in pumber.
Since then the terrorists are crossing
the line of actual control ag if it is
just their courtyard. Since then,
this Government has exposed itself
to be the weakest Government India
has ever had. I can tell you that
Kashmir has remained a part of
India  is a part of India and shall
continue to remain an inalienable
part of India despite the fact that our
Prime Minister or the Government is
weak,

I do not say that every Kashmiri
is a terrorist. I do not say that
Kashmirig are communal. They are
more secular than any one else. But
they have come under the influence
of fundamentalism. Thy have be-
come a prey to a sorff of Iranian
fundamental revolution, It is for this
Government to see that they do not
become a part of that revolution. I
would not call it “revolution”. If the
Prime Minister considers it as a re-
volution, it has 5 different connota-
tion. I would call it a sort of “rebel-
lon”. You have to deal with such a
situation as the law of the land
demands,

Then. the second thing that hap-
nened is that an unwelecome Gover-
nor wag imposed o, the State. The
Prime Minister is telling us about
value-based politics, He has perhaps
brought an eminent jurist ag the
Home Minister who has interpreted
the Constitution of Indig in a diffe-
rent way. given a different compre-
hension. What he hes said is that the
Governor Post or office shall be
coterminous with the tenure of the
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ruung pary at wne Cenwre, As I 1oid
you eaiber, 14 18 tuls  Government
wiicn has not only maae Mr. Jag-
mounan controveisial out also devaiu-
ed his authvrily, ss the tenure of the
Governor  co-terrmnous with  the
tenu.e of the ruiiug pariy? This 18
a noval interpretation. One is amaz-
ed 10 hear tnis, I am sorcy io say
that up to0 thig time the Prime Minis-
ter has not opened his mouth
whether the interpretation given by
the Home Minister js correct or in-
correct. I must tell this House that
Kashmir hag a distinet personality, It
hasg j distinct identification, Perhapwe
many people in the country do not
know that in Kashmir you have a
separate Constitution, Perhaps many
people in the country do not know
that the Kashmir Governor used to
be a elected Head recognised as such
by the President of India. To deface
the authority of the Governor by
saying that he is H.M's Private Sec-
retary, what else do you expect Mr.
Jagmohan to do in Kashmir? I am
not making anp issue whether Jag-
mohan is good or bad, because that
is mot the purpose of the debate. ¥
told you at the outset that a Prime
Minister who cannot remove Chautala,
how ~an he remove Jag Mohan? I
am not asking for that. He is a com-
petent man and my friend, but the
way he was appointed and the way
his post was denigrated in the public
eye has had its implications in
Kashmir. XKashmiri people, the Home
Minister knows, being articulate and
sensitive, would not like to hear that
the Governor of their State should
be designated as PA of the Prime
Minister or of the Home Minister.

Thirdly, T am told by no less a
person than Mr. Abdullah himsel®
that he had vehemently opposed the
appointment of Mr. Jagmohan as
Governor and he had warned both
the Prime minister and the Home
Minister that in case Mr. Jagmohan
was sent as Governor he wag going
to resign. In the light of this warning
I can conclude that perhaps the Gov-
ernment wanted Mr, Faroog Abdullak
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to resign and Dr. Farooq Abdullah
did resign. I must tell the hon.
Mempbers that in Kashmir we have
all along faced a very delicate situa-
tion. In Kashmir, we are fac-
ing now a very explosive situation.
We must always have a  buffer
in Kashmir and a buffer represented
under the stewardship of a son of the
soil. By bringing in a Governor, you
are bringing people of Kashmir in
direct conflict with the Centre. You
must always have g buffer if you have
to administer Jammu and Kashmir.
Never in the history of independent
India have we dissolveq the Kashmir
Assembly. Even in 1964 during the
holy relic agitation the situation was
such ‘that the Assembly could have
been dissolved. But the Centre did
not dissolve the Assembly...

THE DEPUTY CHAIRMAN: Please
conclude.

SHRI MAKHAN LAL FOTEDAR:
I will take some more time.

THE DEPUTY CHAIRMAN: The
total time of the Congress party was
135 minutes. Mr. Shiv Shanker took
one hour and you have taken 20
minutes. .

SHRI MAKHAN LAL FOTEDAR:
You don’t want that the Government
should get exposed. I have taken my
party’s time.

THE DEPUTY CHAIRMAN: Mr.
Member, I am sorry for your asper-
sion on the Chair. I was only re-
minding you about the time you took.
You take your words back.

SHRI MAKHAN LAL FOTEDAR:
You just sit down.

"THE DEPUTY CHAIRMAN: 1
would request you to please leave
this House.

SHRI MAKHAN LAL FOTEDAR:
I will not leave.

" SHRI GURUDAS DAS GUPTA:
Madam, I am on a point of order. This
august House has not seen previously
such an audacious remark froxr_l a
responsible Member of a party which

[ RAJYA SABHA ]

J & K situatign 396

happened to be a ruling party. He
was a member of the previous Cabi-
net, Being a member of such a
tradition, he has the audacity to tell
the Chair, “you please sit down,” If
this is the way the Member ibehaves,
then, where the tradition, of the
House is going, let alone the question
of keeping the democratic traditions
of the country high? We are dis-
cussing about Jagmohen but we
are becoming Jagmohan ourselves
in the House. It cannot be allowed.
Either the Member should apologise
or he must not be allowed to speak.
He must apologise or he must not be
allowed to speak. It is very strange.

ft adeg awt (S|T 53wW) ¢
Aqr @3¥ ¥ FEd § ? Gl ag,
Afauar ga 3@ 9T 1 N i Twa-
gei & 78 f ag fafeeT &)

SHR; V| GOPALSAMY: He
should apologise.

st e fagd arsddt  (wew
¥3W) : qEAT, S TS §3IT T gul
g, I3 guhagy ¥ g Fidq ol
F gl # 7g 4% femt W f
f& Saar fFaar wwa g g |
(smerr)

SHRI VITHALRAO MADHAVRAO
JADHAV  (Maharashtra): She is
quite competent to take the decision.

o g faptdt areddy ;o gEe
®AT QT 7 48 wwar fw =9
T qw @ & Afww SgF aw
IR Sl O FT, IAFT F3T B
F1¥ wawdwal w@ 9 1 Y =
gaa I3 W w37 f5 mo de sz,
N A@EG or | q7 wmar § fr
GRAIMX AT FE AT F1 AIACAAT
g HTT qEY B!

M {lET AR BAIAT : AT N
T oFW € IR AEwm R, AW
A g
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TRE DEPUTY CHAIRMAN: I
would like the Members to go and
see the record what I said. 1 said:
“The Congress party had 135 minutes.
Mr. Shiv Shanker took one hour and
Mr. Fotedar took 20 minutes.” I have
got 12 Members listed and it is the
duty of the Chair to remind every
Member how much time his party or
her party has got. ]| was doing my
duty as the Deputy Chairman... (In-
terruptions) . ..

THE LEADER OF THE HOUSE
(SHRI M. S. GURUPADASWAMY):
May I just intervene? What Mr.
Fotedar has said is unfortunate. I do
not wanf the House to make it an
issue. "At the same time, I would
like the expression used by Mr.
Fotedar should be withdrawn in fair-
ness to himself- and in fairness to the
House and also in fairness to the
Chair in particular. After all we res-
pect the Chair and any remark made
even in g huff, I think should not be
allowed to go on record. He is a
senior Member, I would like him to
express his regrets and withdraw his
remarks.

SHRI MAKHAN LAL FOTEDAR:
You must understand that I have
long years of parliamentary practice
... (Interruptions) ...

SHRI V. GOPALSAMY: That does
not justify.

SHRI MAKHAN LAL FOTEDAR:
I never meant any disrespect to the
Chair, 1 never meant that..I  ex-
pressed regret so _ that...(Interrup-
tions) ...

PROF. C. LAKSHMANNA: Since
you are a senior Parliamentarian, as
you yourself said, you withdraw your
remarks. A 4

SHRI MAKHAN LAL FOTEDAR:
I never made any remark in any huff.
You follow my point. But when I
... (Interruptions) ... You see, only
the Home Minister, myself and
some of the Kashmir friends
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can understand what is happening in
Kashmir. Our hearts are bleeding. ..
(Interruptions) ...

SHRI V. GOPALSAMY: You
shouteq at the chair,

SHRI MAKHAN LAL FOTEDAR:
The Prime Minister of India does not
understand what Kashmir is. That
is my difliculty.

SHRI GURUDAS DAS GUPTA:
Wil} he continue like this? He must
unambiguously withdraw his remarks.

PROF. C. LAKSHMANNA: Be-
ing a senior parliamentarian,  you
must withdraw your words.

SHRI MAKHAN LAL FOTEDAR:
I never meant any disrespect to the
Chair. (Interruptions),

THE DEPUTY CHAIRMAN:; [ am
sorry the Member is not ready to
withdraw hig words. Well, T want
this to be on the record that one
senior Member of this House made
such an aspersion on the Chair. All
right. Proceed. Let it go on record,
Mr. P. Shiv Shanker. Let it be part
of the history that how members have
behaveq in this House. Let it be part
of the history.

SHRI P. SHIV SHANKER: Madam
Deputy Chairman, I am sorry, we
do not mean any disrespect to the
Chair in any form and I offer my
apologies cn behalf... (Interruptions)
...No, no. As g leader of the party,
1 am ofiering the apology. (Interrup-
tions). I appreciate the sentiments.
Just a moment. I appreciate the sen-
timents that are being expressed
from the other side. I realise and T
am appreciating our point but if the
hon. Member is putting it in a differ-
ent form, 1 am putting it in my own
form. (Interruption)... Ags a leader
of the Opposition, I offer my apology.
Let us close thig chapter. (Interrup-
tions) .

SHRI GURUDAS DAS GUPTA:
Being a leader of the Opposition
You cannot discipline your own man.
What do you say? (Interruption).
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SHRI P. SHIV SHANKER: Mr.
Gurudas Das Gupta, would you like
to score a point by putting me in the
dock? If you want to score, [ have
nothing to say. (Interruption)...

SHRI GURUDAS DAS GUPTA:
Why do you want to put yourself in
the dock?

SHRI P. SHIV SHANKER: I said,
I sincerely apologise on behalf of my
party.

SHRI MAKHAN LAL FOTEDAR:
I must tell the hon. Member that
I am more interested in the debate
on Kashmir. (Interruptions)...

PROF. C. LAKSHMANNA:
Everybody is having concern {for
Kashmir. There is no problem about
il. But we are equally concerned

about. .. (Interruptions)...

SHRI M. M. JACOBR: Madam
Deputy Chairman, one of the hon.
Members sitting on that side insulted
the Chair in this House and Mr. M. S.
Gurupadaswamy, the then Leader of
the Opposition stood up znd said, “on
behalf of the House, I apologise
and so [ feel the matter must be clos-
ed” and we readily agreed to close

the matter. So if the Leader of the
Opposition offers an  apology...
(Interruption) ...

THE DEPUTY CHAIRMAN: Thank
you very much. I did not even need
Mr. Shiv Shanker to give an apology-.
But 1 wanted thig thing to go on re-
cord. I o not want it to be expun-
ged. Let the people know the his-
tory. That ig all. Let it go on re-
cord. (Interruption). No, it should
go on record. (Interruption).

ot Atex qaf ;e AaT )
IT g7 gq & AT I anr Al
gz ot a1 1 F1T F fae foe @i
# ? Ao gAm @ifER d9C 5
g+ & argam affag grfewoume
qifegt Atwar g1 97 fav gw s
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fr 9 92 s3Q § 5 =¥ g
Tl Ag ® @ Fg A%
Fg A owT RE? W Twd
g @ A wiwdr gifge fedid
Tadr W g ... (HAU)

Nt gt e Tag sgamfaan
(fagre) @ o %37 W f& wH9E
g | & @A & 3g =@ 9. ..

(sq=Erta)

st g wwt o o"@w A
sfigeft gfewr a4, ushA Al qEl
FW W, 9 a1 agn ¥\ | AR
Foa a7 fear wm & fyg 78
AT F 1 33 feqr W Rar @ 7
qT A AT, (WIAMEFA) Al @] A
FOATH FT FIE a7 TGl 8 |

Jqgafa ;am &, o
gFa & ama ad fedr Siw w7
U A AT 0 F W, WI§ W
4T u7. . . (FWIATA)

CUIE LR AT EC RN RGO I )
&, oo fak S ar .. (swEwE)

sagAmfa @ I T T agh)
grsa @t wiewr @ &0 @aty g0
ftg dTIT T@AT =_gy o1 S
qg@Td g | T T@Ar |y § @
WTE o 2y dfav | (smau)

oft qto frawier : dz7ardl A
alg W& g, 4g A TAwl £9Er @
... (saaam)
It is qur duty.
it in that spirit.

Kindly don’t take

THE DEPUTY CHAIRMAN: I am
sorry that you have made me feel
that way.

o ¥ qmi: 9 grEd _F
At aRw wadr gfew 9t I &,
TqF AT FIPEAT & TE | mTAF)
@ 8§ w A wrfer WX mrad
A, ardatfag &t @, (saEu)
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s Atgq A BRI ;. U A
woh garfrg 3@ § .. . (sTETR)
I have always apologised to the Chair.

oY g 7@l gw A PR
& FBY TX ? w7 AU A A
... (373417)

SHRI MAKHAN LAL FOTEDAR:
1 was just saying how the so-called
value-based politics hag been debased.
(Interruptions).

st &g ant ;- ag @ wfgo
wax @t §g fwar § ... (s@qum)

i RIGA AT QI 0 Fq70 S,
FO AU T A FAIT WA F
w f&T g7 A0A, wEIIY g
... (@EEw)

N N7 WY Q19 gy dd
gl “gl #1939 alq N A §
dar, adf & gEatg g & A
frdft & aft, 98 T fored a2
grafa § 1 g9 FT us St Haw
nfyfeie  adl &1 T g
3% 4 ... (37AUW)

SHRI MAKHAN LAL FOTEDAR:
I was saying I am not againsi the
Governor. 1 will not say that he
should be recalled. 1t ig for the Gov-
ernment to see whether he shoulg be
kept there or not. What I am saying
is that if the imposition of the Gov-
ernor  was a  blunder, the
dissolution of the Assembly was
against national interest—
I am choosing the word very conscious
'y and deliberately—it was an anti-
national act, As the Leader of the
Opposition said, it wag an anti-nation-
al act because Pakistan has always
been claiming that elections in Kash-
mir are farcical. But the dissolution
of the Assembly the Government has
removed the buffer that was there.
We asked the Primp Minister whether
hia had given his concurrence. We
have no reason to disbelieve the
Prime Minister. The Home Minister
also said he haq not given concur-
rence though concurrence haé been
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given by the President. We have
no reason to disbelieve this. But, if
the Governor on its own initiative,
has taken such an important politi-
cal decision which threatens the very
security of India in Kashmir, I can
infer that either the Prime Minister
has lost grip over the Governor or
the Governor is dictating terms to the
Prime Minister and the Government.
Either of these ig tfrue. Either you
have lost the grip or he is dictating
to you the terms, The dissolution of
the Assembly is not in the inierests
of the Nation. You should have kept
it alive. As the Leader of the Oppo-
sition also said, the representative of
the Prime Minister in Kashmir said
that the Assembly had lost its repre-
sentative character. 1 wonder whe-
ther it is correct to say that the Go-
vernor has the right to pronounce
that the Assembly has lost the re-
presentative character, In cage it is
so that a Governor has the right to
determine its representative charac-
ter. I would tell Mr. Atal Bihari Vaj-
vayee to take care in Madhya Pradesh
and also in Himachal Pradesh keep
their Governments informed, Similar-
Iy, T would suggest to West Bengal
M'Ps to have their own Governors,
The seconq thing which has appeared
in today’s morning papers is that the
President of United States of Ame-
tica is sending a delegation to Kash-
mir. T would like to know from the
Government whether there is any
such proposal; whether the Govern-
ment of India has been consulted and
if it comes, whether the Government
of India will permit them to enter
Kashmir for this purpose.

THE DEPUTY CHAIRMAN: The
Homie Minister will react on this later
on.

SHR; MAKHAN LAL FOTEDAR:
It ig a tragedy for the country that
shots are being called by the troubl-
od lady of that little Pakistan. The
Prime Minister was good enough to
say ycsterday that any misadventure
by Pakistan will be decisively met.
T want to tell the Prime WMinister
perhaps he hag no comprehension as



403 Discussion on

[Shri Makhan Lal Fotedar]
to what is happening in Kashmir.
Pakistan is already carrying on its
undeclared war against India in Kash-
mir It is fighting a cold war in a
flatant and brazen manner through
the terrorists on our soil in Kashmir.
1 will tell the Government that Pak-
istan will never attack us. Pakistan
is already on war there. I want to
know from the Government whether
it is considering to demolish the basis
of the terrorists across the border?

I have certain suggestions now.
First, while taking al] necessary steps
and measures against the terrorists/
militants in Kashmir, care should be
taken that innocent citizens do not
suffer. My second suggestion is that
the Government should find out the
bases from where these arms and
ammunition are pouring in. The Go-
vernment should seal the borders. The
Government can also say that even a
sparrow should not be allowed to fly
across the Line of Acutal Control. 1
know if the Government issues such
an order that a sparrow, cannot be
allowed to fly, I know the Govern-
ment is sg weak or so strong that
even elephants will cross the border.
Let me say that Kashmir cannot be
ruled out by force or by repression.
It has a history of its own. You will
have to bring back Kashmir to the
national mainstream with the love &
compassion. You can win Kashmir if
you deal with the minds of the peo-
ple there. For that you will have
to create political soofis who can deal
with their minds and bring back
Kashmir to the national mainstream,.
Political Soofis can be the sons of the
soil of Kashmir. Political Sufis can-
not be the representatives of the
Prime Minister in Kashmir. Political
Soofis can be persons like Farooq
Abduliah and National Conference,
Congress (I) cadres Political Soofis
can be the sccular and nationalist ele-
mentg in Kashmir. These are the
people who can bring back Kashmir
to the national mainstream, It is,
therefore, necessary and imperative
that the political process in Kashmir
must be initiated at the earliest.

-
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The  State Assembly should be
revived.. (Time Bell).. 1 understand
that under the Kashmir Constitution
it can be revived. I would not mind
even if the Home Minister takes over
the stewardship of Kashmir because
the people should sece that affairs are
being conducteq by a son of the soil.
I am not asking only for Dr. Farooq
Abdullah. You may say that I am
partisan. Let the Home Minister do
it; let him deal with his own home
State, I woulg not mind. We will
give him support.

I do not know whether the Prime
Minister has appointed a Minister for
Kaghmir exclusively as yet. We were
given to understand that the Minister
will be in total charge. But, today,
we were tolg that he will be only co-
ordinator. I wonder if the Prime
Minister is really keen, genuinely
keen, to deal with a crisis of such a
magnitude in Kashmir. We are com-
mitted to co-opecrate. But ag to the
person chosen for Kashmir affairs as
Minister we wish him good luck and
success. There are of course circums-
tances, which may reduce the effective-
ness of the Minister concerned in
Kashmir. I do not want to say those
things in the House. But, if the Prime
Minister so desires, 1 woulg like to
speak in confidence to them,

Lastly, Madam, I happen to belong
to Kashmir. I was born in Kashmir.
Many people are leaving Kashmir
now. It is not only the Kashmiri
Hindus, but it is also the nationalist
Muslims, why are leaving Kashmir.
We must not allow any Indian to be a
refugee in India. It ig essential that
effective and immediate steps are taken
to creat condition so that the people
whg have left the Valley, numbering
about seventy thousand or eighty
thousand, return to their homes in
Kashmir Valley at the earliest,

Let me say that a Government that
hesitateg or fumbles or a Government
that hag ng perception, cannot govern
at all. A Government must govern.
Let me tell the Government and the
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Prime Minister that either they should
govern or they should go there is no
other way.

THE DEPUTY CHAIRMAN: Now,
Prof, Lakshmanna,

PROF, C. LAKSHMANNA: Madam,
when we look at the whola problem
of Kashmir, we have to look at it
very dispanssionately, What are the
lessons which we have to learn from
the experience of Kashmir? This is
the fundamental question now.

Madam, Kashmir was, and I hope,
continueg to be, the symbol of secular
ism of this country. Kashmir mirrored
the espirations of the entire nation, of
all the people of thig country. This
is not just rhetoric. What happened
in 19487 1In 1948, when one the UN
Team was there and when subsequen-
tly they were grawing the Line of
Actual Control, there were two villages
which hag to  decide whether they
would take to this side or that side.
Which were those villages? These
villages were Tawak and Hilchi.
Pakistan has been harping on the plea
that there has to be plebiscite and
Pakistan  has been harping on the
theme that there has been a referen-
dum. But Pakistan forgets, and
those who are now taking like this
forget the whole thing, that there has
been a referendum that there has
been a plebiscite. They forget the
fact that there hag been a mini-
referendum. In these two villages,
under the auspices of the UN itself,
there wag a mini-referendum_People
shoulg know about it and I say this
with authority that this is a fact. In
one of these twg villages, hundred per
per cent of the people opted for India
and, in the other village, there were
only three people who were not opting
for India. Thig is the case of Kashmir.
Not only that. Subsequently in 1948,
in the plebiscite then, what happened
in Baramulla? In Baramulla when
these intruders in the name of tribal
people invaded, there was one gentle-
man, Magbool Shervani, and this Mag-
bool Shervani who is from Baramulla
ang who is a secular Muslim of Kash-
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mir, gathered all the National Confer-
ence volunteers and they obstructed
these intruders wuntil Brig, Osman
arrived there and when Brig, Osman
arrived there, he was able tg drive
them back and subsequently 'he went
to Srinagar and we know the rest of
the story. That was Kashmir. That
was the way in which Kashmiris, the
socalled Kashmiri Muslims, stood for
a secular India. That was triumph for
secularism all over the country, all
over the world. The same Kashmiris
in the year 1865, in the year 1971, were
the oneés whg caught hold of those
infiltrators from Pakistan and dealt
with them. Ang if that Kashmir—if
what the reports have stated is correct
—today turns against India, we have to
look into the causes, we have to
look into the reasons, we have to look
we have to  look into
the history, ang then try to book the
culprits, those who have been respon-
sible for the state of affairs that is
obtaining today and they should be
squarely dealt with. But it is unfor-
tunate that for this the entire blame,
a larger share of the blame, has to go
to those who were in power, those
who were in power at the Centre, to
those why were in power in Kashmir,
for a long time. And in this respect
I do not absolve even the National
Conference of its share for the present
state of affairs because in the year 1983
when there were elections and when
Dr. Farooq Abdullah became the Chief
Minister of that State and subse-
quently when he was dismissed, what
was the resentment shown by the
people of the Valley, by the people of
Kashmir against such undemocratie,
ruthlss, act? We had occasion to
revolt against that, to fight it in this
very House because we stood for demo-
cratic values and we continue to stand
for those democratic values because
they were the forerunnper to what was
to happen in our State, In our own
State when it happened, we stood like
one map and we taught a lesson to
this very Congress which is now saying
all sorts of things. During that
period the same Faroog Abdullah,
wherever he went, whether he was in



407

Discussion on

[Prof, ¢, Lakshmanna]

power or out of power, he received
welcome, Ultimately when he came
to power, what wag the position?
Therefore, 1 would request our
Nationa] Conference friends to under-
stand what the reason is for the
erosion of that great affection which
was shown by the people of Kashmir
for Dr. Farooq Abdullah and the
National = Conference. Ang if they
think about it they wll know that their
association with  the unprincipled,
undemocratic, stands that were taken
continuously by the Congress and their
siding with them alone has been res-
ponsible for it. Therefore, if there is
an unsavoury, unsatisfactory, and very
grim and grave situation in Jammu
and Kashmir, instead of realising who
has been responsible, if the very senior
Member—-the very senior Member as
he claims to be—tries to put the blame
for the 13th December and subsequent
events on the National Front, T think
history will not condone them, the
people of thi= country cannot condone
them, however great that incident may
be—I dg not want to go into the
details of what happened on 13th
December, 1989 That has been stated
by several friends, But if one day
could alter the people who had been
so affectionate towards India, I think
it is something which has to be looked
inty very seriously. But there is
ovidence as to what was happening
previous to that while shareef Farooq
Abdullah’s National Conference Gov-
ernment was in power. And  what
happeneq even earlier than that?
Therefore, Madam, it does not behove
well on the part of the Congress Party
today to talk today that the Govern-
ment which is in power today is weak-
ened, that it has no power, that itis
the signal given to foreigners, especial-
ly to Pakistan. That does not hold
water. Therefore, we have to make
it very clear to {hea entire world tod:'ay
that whatever happens in Kashmir,
which is an integral part of India, no
force whatsoever can take it away
from us, no force cap strike a blow to
the nation's integrity and unity of the
country. Therefore, what ig the lesson
which has to be taught?

That parti-
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cular lesson has beep conveyed, con-
veyed very effectively, Madam, this is
the first time—] want to make it very
clear to the party in Opposition today
—that many countries which stand by
religion, on which Pakistan wantg to
make a plan, have come out in support
of India. Excepting for two countries,
there has been no other country which
has come out in support of Pakistan
today. Therefore, if that type of state
of affairs, if that situation prevails
today, if it has come to stay today, who
hag to take credit? It is not the
Congress. With  all the professions,
where the Congress was in power,
this was not the state of affairs when-
ever there have been problems raised
by Pakistan against India vis-a-vig
Jammu and Kashmir. It was pot the
case. But today with all the vehem-
ence at my control, with all the
strength at my control I can say that
for the first time even the so called
Muslim countries have come to realise
that what has been stateq by India is
correct, What hag been stated by India
is genuine, what has been stated by
India is just, and India is only reflect-
ing the aspirations of the people.

Even on the talk of repression,
what is repression? We must have a
definition of ‘repression.’  Repression
has to be understood in the context in
which it has to be understood. Madam,
when a certain amount of freedom
wag given, where there was ng fetter
as to what has to be demonstrated by
the people and if people in thousands.
(Time Bell rings) If thousands and
lakhs marched, some of them armed,
ang if they attacked the military per-
sonnel whg are there only to safeguard
the borders of thiz country, the inte-
grity and unity of this country, and if
the military personnel or the adminis-
tration there had kept quiet, these
woulg have been the first persons to
say that this Government is not having
the power. it is not able to show its
teeth, it ig yielding, it is coming
down, so on and so forth. But on the
other hang if that efforts was made
and if in the process there were cer-
gin deaths, etc. they do not have the
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rlght-.to say that therg has been un-
leashing of repression in Jammu and
Kashmir or in the Kashmir Valley
?;oday. Therefore, when we are look-
mg. at the problem, we have to look
at it with all the dispassionate atti-
tude which is required.

Madam, not only that Today Ka-
shmir reflects the entire ethos for
which this country stands. This
country stands for equality of reli-
glons, equality of sexes, equality of all
things. Thig message has to be told
to everybody. This is a country
which has the second largest Muslim
population in the world, next only to
Indonesia. Therefore, it is not just
a question of forty lakhs or fifty lakhs
or sixty lakhs of Muslims. Even if
all of them are agitating, I do not
agree with that. My information
which is fairly based is that at least
30 to 35 per cent even today are silent
spectators. We have to make them
speak. We have to strengthen them.
That is a different matter. Therefore,
we cannot take any step either in Ka-
shmir or anywhere which will jeo-
pardise the valueg for which we have
been standing in this country. And,
therefore, in the name of a large sec-
tion of population which is living in
this country, with whom we want to
have cordial relations—we want to
foster cordial relations among all sec-
tiong of people—I ask a simple ques-
tion.

PROF. C. LAKSHMANNA: Is
there an alternative but to maintain
it? This is exactly what I doa’t under-
stand. On the one hand, my friends
in the opposition say that we  will
have to pe firm, we have to show our
teeth, we have to show our strength
and so on and so forth, At the same
time, they say that we have to be
soft. T do understand that we have
to be humane, we have to be conside-
rate and we have to give them all
epportunities, I will say that among
eother things one of the reasons
why the Kashmir valley is  today
boiling with anger is because we have
neglected its development during the
last 42 years. Who is responsible fqr
{hat> What happened? Why is it
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that 3 man in the street or in the vil-
lage is unbappy? I have spent a con-
siderable time there. If there is any
language in which onhe does not speak
even ten sentences, it is Kashmiri, I
have a personal relationship with Ka-
shmir. I do not want to go into 1t.
I have gone there 3 number of times.
But when I see the lack of develop-
ment in that area which is supposed
lp be a privileged area, I think the
people are justified in getting angry
with us. Therefore, we have to do
something 1o provide the fruity of
development not to the top 5 or 10
pber cent, but to the bottom people.
If that happens, then there will bea
change in the situation and they will
stand by us as they stood in 1948, as
they stood in 1965 and as they stood
in 1971, Apart from that, what did
we do over a period of time? The

. Kashmiris are in search of an identity

of their own ag all the other parts of
India are in search of an identity of
their own. Ii is not in cenflict with
the pationa] identity. Their identity
is Kashmiri identity and Kashmiri
identity would have been strengthen-
ed had we given enough encourage-
ment to Kashmiris to dgevelop their
language. Kashmir would have had
Kashmiri ag its language. If Kashmiri
language had been developed and if
ithey would have been able to have
an identity of the type of idenlities
that are being developed all over
the country, then they would have
becn fighting for the unified India as
much as wze are doing, What lesson
do we draw from it? What signals
does it give? What should be our
approach towards the Kashmiri lang-
uage? Kashmir does not have Kash-
miri as the language of the people
Tha Kashmiri language has not been
developed to the extent it should
have been developed. Kasghmiri cul-
ture has not been allowed to develop.
A time has come when we have to
work for the identity of the Kash-
mirig as Kashmiris. If there has
been a continuous sliding down of the
gituation in Kashmir for the last 42
years, it cannot be changed overnight.
One handred days are not sufficient,
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It has to be much more than that.
It has to be through a nationa] con-
sensus, That is precisely what the
National Front Government is doing
today. For the first time in the his-
tory of this country, especially with
regard to Kashmir, it has been able
to create a national consensus. It has
becn able to gather all the parties
together. One leader or one parly may
do this or that. That does not mat-
ter. This consensus has been arrived
at as a result of the parleys that look
place among all the national partics
including the Nalional Conference.
{Time bell) I am concluding. They
suggest that one of the ways in which
the protlems of Kashmir can be sol~
ved and Kashmir can be brought back
into the mainstream of life is to look
after their interest, That can be done
particularly if there is a Minister to
took after it. Madam, I want to make
this point very clear. The appoint-
ment of g Minister in gharge of Jam-
mu angd Kashmir  Affairs is not the
cutcome of its own volition but as a
result of the discussion which had
been taking place in the all-party
meets. Now we are raising the ques-
tion whether he ig above or below or
something ig  subtracted or added.
That is not the qucstion. What is
important is whether thig Ministry,
wkilz it is functioning., will he able
to attend to...

SHRI MAKHAN LAL FOTEDAR:
Just, on a point of information., He
says that perhaps it has emanated
from there. Let me say this that asl
am told the Government had no per-
ception as to what is to be done and
they wanted to know from everybody
whether the appointment of a sepa-
rate Minister will solve the problem.
Let me tell the hon, Member that in
the past up to 1956, we had a Secre-
tary Kashmir  Affairs who  was
under the Homz Minister and who
wag directly ‘ooking into it.  What
the Minister is going to do now was
at that time being done by the Secre-
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tary, Kashmir Affairs. Ha used to do

that, So, this is not a new-thing
because the Government ‘had no

knowledge or the
terruptions)

PROF. C. LAKSHMANNA: Ma-
dam, the senior Member has brought
out very interesting and important
information that the experiment
which is being conducted wag done
even earlier at the Secretaria] level.
My only point is this; What has made
that practice to be discontinued> And
it that practice is revived at a higher
stage—if the Government wanted to
know what the perception of every-
body is—it is not for lack of percep-
tion on the part of the Government.
Who said it? Let them look into the
manifestoes, let them look into the
various pronouncements made by the

perception. . (In-

constituents of what is now
the National Front. There
is no problem about it.

There had been perceptions. In an
all-party meet, the perceptions
emerge from each. They get fused,
and ultimately something emerges.
And one such factor which has
emerged was that there has to be a
Ministry which has to ook after tte
interests of Kashmir. Therefore, I
would like the whole House to lock
at the performance of the Minister in
charge of Jammu and Kashmir Af-
fairs, whether hg is able to coordinale
the activities, whether he is able to
do anything for the development of
Kashmir sg that the Kashmiris who
are now to some extent astray can he
brought back to the mainstream or
not. Instead of that, let us not go
into why Mr. Mufti Mohammad
Sayeed is not in full charge of it or
why Mr Georde Fernandes is not in
full charge of it or why the two of
them -are not sitting together or why
on~ is sitting above the other. T
think, this type of thing will not lead
us anywhere. Therefore, I urge upon,
more vparticularly, the Ovposition to
kinAly lrok at the wvroblem in that
nersnective in which it has been pnt
by the new Government for the first
time. In some matters we have to
reise abnve the party  polities, in
some matters we have to have con-
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sensus, in some matters we have to
make a united ecffort so that not

merely the people of Kashmir but
the entire,

SHRI MAKHAN LAL FOTEDAR:
Madam, just on a point of informa-
tion. ..

THE DEPUTY CHAIRMAN: Don't
interrupt.

SHRI MAKHAN LAL FOTEDAR:
Just for information...

THE DEPUTY CHAIRMAN: No,
no. I would not permit. Please take
your seat.

Now, you also sit down. Your time
is over.

PROF. C. LAKSHMANNA: I am
concluding, Therefore, not merely the
people of Kashmir but the entire
world will know that here is one
India which is standing for secular-
ism, one India which is standing for
democracy, one India which is stand-
ing for development, one India where
there is consensus where there is
opportunity for consensus, where we
can shOow consensug in the develop-
ment of the entire part. Thank you.

THE DEPUTY CHAIRMAN: Bec-
fore I call the next speaker, I would
like to introduce Dr. G. Vijaya Mohan
Reddy as a new Vice-Chairman on
our panel. While T welcome him
over here, I request the hon. Members
to behave in a manner of dignity It
is all right some members misbehave
with the Chair. But I take it in the
spirit of it because I do not mind it.
I think I like the job. He is a new
Vice-Chairman. Please behave with
him, ‘

SHRI MURLIDHAR CHANDRA-

KANT BHANDARE: Before you go,

Madam, I think, we will have to re-
vise the timing. Othorwise this will
not be a fruitful and complete debate.

THE DEPUTY CHAIRMAN: Un-
fortunately, when the Members start
speaking, they do not realise that they
are exceedng their Party’s time. The
Party’s time is not decided by the
Chair, It is decided by the House in
the Business Advisory Committee.
However important the matter is, any
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Member who is speaking from this
side or that side is an important
person of this House and a partici-
pant in this debate. It does not mean
that those who are listed ag number
one or two or three should take the
entire time of the Party. 1t is for the
party to decide whether they arc
going to ask...(Interruptions) Please
do not  interrupt, 50, if
there is going t0 be
a full discussion, the House should
decide to the time for it because until
and unless we have taken a decision
on the time, I cannot allow cvery-
body to speak for one hour or two
hours. There should be some pro-
cedure in the House. We cannot just
do like this.
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SHR] M. M. JACOB (Kerala):
Madam, my humble submission is
this that in the Busincss Advisory
Committec we have agreed to allot
the full day for the discussion cu
Kashmir, We requested [cr the full
day discussion on Kashmir and the
Government was also kind enough to
accept our request and that is why
we even agreed this morning to sus-
pend the Question Hour. Now, the
strict interpretation of the Secre-
tariat, that four hours is a day, should
not apply in this particular context.
So, I request that a whole day may
be allowed for a  discussion on

Kashmir,

THE DEPUTY CHATRMAN:
Agreed, a whole day, but
till  what time? Then the
time ran be allocated. Otherwise.

some other Members will not get any

time. You may define how many
hours. You want to sit till midnight,
fine. Then you decide that way. You

cannot say, one day. four hours. two.
hours. You have to decide.

SHRI M. M. JACOB: Till 8 p.m.

THE DEPUTY CHAIRMAN: If the
House agrees till 8§ p.m., it is 8 p.m.

[The Vice-Chairman, (Dr G. Vijava
Mohan Reddy) in the Chair.]

SHRT MURLIDHAR CHANDRA-

KANT BHANDARE: We all welcome’

you, Sir. Now, you arc the harbinger
of pood news that all Members will
get more time,

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Yes. ah-
solutely,

SHRI PAWAN KUMAR BANSAL:
Sir, T offer you my best wishes  in
conducting the affaivs of this House.

Sir, the crisis in Kashmir is in-
fluenced by two factors, external and
internal.  Pakistan has ncver recon-
ciled to the accession of Kasmhir to
India and has spared no effort to
rake up the issup at any possible
forum. Shattering getbacks in con-
flicts of its own choice ang making
have instilled no sobriety in the lea-
drrship of Pakistan. Instead domes-
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tic compulsions have impelleq them

{o unccasingly harp on the issue
though without any tangible result,
because pf the uynigue position that

our country enjoys in international
arena. Our state of defence prepa-
redness seems to have infused enough
strength in our Prime Minister, Shri
Vishwanath Pratap Singh to declare
time and over again that India would
give a fitting reply to any misadven-
fure on the part of Pakistan. Mr.
Kamal Morarka also repeated the bra-
vado of the Prime Minister.

But today what really cauwes con-
cern tg us, Sir, is the situation that
prevails in the country, that prevails
in the State of Jammu and Kashmir.
Today the situation in the State of
Jammu and Kashmir has acquired -
dreadful dimension, a dimension that
was not known of or perceived ever
before. Mr. Kamal Morarka fried
to reason out by referring to  the
various incidentg of anti-national acti.
vities that took place dquring Farooq
Abdullah’s Government. Sir secessio-
nists have been on the prowl for
quite some time. But as I said, the
situation wag néver ag grave @ it
prevails today.

4 P.M.

If you were tg go into fhe genesis
of the situation very Driefly 13th
Deczmber, 1989, is one date which
stareg mockingly at us,
This date, 13th December, 1989 can,
in [act be referred to as the water-
shed in the current history of the
State.  That was the day when tha
militants, when the anti-national
forces, in the Kashmir Valley, estab-
lished their stipremacy over the Gov-
ernment of India by securing the
release of five hardcore terrori¥s in
exchange for the Kidnappeg daughter
of the Home Minister. That day,
the might of the Union Government

ravitulated before the whims  and
will of the terrorists. It has em-
boldened them_ beyond their own

imagination, with the result that they
have accelerateq their activities Now,
the Government at the Centre, instead
of encouraging the guly-cYecteq Gov-
crnment there to mobilise the matin-
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nalist forces to meet the situation
politically, got panicky and embarked
upon a course which has proved, and
will prove, tg be perilous for  the
country.

The then Governor, a distinguished
ex-soldier who haq earlicr led our
Army with distinction, was asked to
quit unceremoniously in favour Of the
present incumbent, completely ignor-
ing the views of the Chief Minister,
D:. Farooq Abduvilah, 1In fact the
new Governor was thrust on him
knowing very well that the twp did
not pull along we!l. Thig was done
toe provoke Dr. Farooq Abdullah to
resign. He paid the price stoically.
Ile paig the price for not agreéeing to
align himself with the motley groups
that constitute the Government to-
‘av, He declined to align himself
with the Janata Dal which was then
rambunctious and euphoriz cver its
victory of sortg in the formation of a
Government by it with the help of a
“'ovoutely communalist party. Fore-
seeing the. disastrous cohsequences of
depriving  an electeq Government ,f
its legitimate right to run the affairs
of the State, the Communist Parties,
the Congress (Iy and certain saner
clements within the Janata Dal advo-
rated the quick return to a popular
yovernment. But their efforts were
stymied by the preemvtive action of
the Governop in gdissolving the As-
<embly and promulgating Governor’s
rule.

Sir, it saddens me to hear from th=
Prime Minister and the Home Minis-
ter that the action was taken by the
Governor without their knowledge.
T wan{ to believe them. But it
sounds astoundingly incredulous that
8 decision of far-reaching consequen-
ees concerning a strategic  border-
State like Jammu and Kashmir could
be taken by the Governor without
consulting the leaders at the Centre.
If that is really so, I am sorry for
the fragile authority that the Govern-
ment at the Cenfre commands today.
Now, what is the perception of the
Governor about the situation as it
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prevails in the State today? Mr.
Shiv ‘Shanker quoted the Governor
saying that the situation is so bad
that no one can retrieve it in the near
future. He dissolved the Assembiy
because in hig oninion it coulg no:
cven pretend to be of a representativ:
character. Our friends on the other
side concur with this view,  Whet-
her such irresponsible talk provides
enough grist to the propaganda mll
of Pakistan is none of their concern it
secins.

And how does he propose to deal
with the situation? 1lie says, ag it is
also given in the stalement of the
hon. Home Minister today, that Lo
will restructure the entire administra-
tion that will then vrestore a sémb-
Tanch of law znd order before the
igentifies a new poliiical leadership
tp take over.  Sir, this may sound
to he imvressive, all right, but this is
fraught with serious consequences. A
ground reality in Kashmir today 1s
that there is alienation amongst the
people.  They have to hbe won over
not with the gun but with compas-
sion and understanding. This ap-
plies to the administration even mor=.
Any talk of restructuring or revamo-
ing the administration iz bound
prove counter-productive. We, today,
cennot, afford to alicnate the entire
administration and no attempt what-
ever should be made to replace the
administration with the personnel
from outside.  That will only push
the situation to a point of no return
and take the nation to the brink of
d’sintegration. Instead, grievances
of local administration, grievances of
the people have to be redressed and
their confidence won over tg prepare
them to fight the terrorists ang seces-
sionists, stalking the State,

Mr, Morarka referred to the
violence in Punjab, Let us take the
example of Punjab. 14 is pot that
we had no problem with the admi-
nistration at that time, but we did
not debunk it. Instead, we created
confidence in each officer ang the
result was that many many of the
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officers have laid down their lives,
have lost members of their families
to protect the unity and integrity
of the country. If you embark upon
a disastroug course like trying to do
away with the entire administration,
T wonder what real perception the
Centre has. Preception is 5 term I
would like to tell Professor Laksh-
manna, Wwhich cannot pe really
viewed in abstract form. When we
say that the Government lacks per-
ception, we do not say that they just
do not think that Kashmir exists in
this country, what we really say is
that the Central Government today
lacks vislon and is not coming up to
the duty that is expected of any
‘Government worth its salt, of protect-
ing the unity and integrity wof the
country.

(Time Bell rights) Sir,
with the extension of time up to 8.00
PM, T thought 1 wouldg get some
more time Just five minutegs more.

Sir, 1 feel that the thrust of the -

Governmental force has been applied
al the wrong point in Kashmir
Valley., Instead of the terrorists and
perpetrators of crime against the
country, it is the ordinary people
who face the wrath of the Governor’s
invincible power. It iy the common
man who  sufferg from month-long
curfew. It is he who suffers on the
snapping ‘of communication  links
with rest of the country, he suffers
when he finds that the banks and
post officeg are closed, when he finds
that essential drugs are not available
In the Valley. This is how the
Governor has gone about after dis-
solving the Assembly. Let the hon.
Home Minister or the Minister for
Kashmir Affairs say whether the
Central Government shares the per-
ception of  the Governor there.
Unfortunately, as I just said, the
Central Government has yet to come
to grips with the situation. I appre-
clate the ™holding of an all-party
meeting. But what does the Govern.
ment do after that? What action
doeg the Government take? Does the
Government want us to believe that
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designating one wof the Cabinet
Ministers as the Minister for J&K
Affairs is the action plan that the
country is looking for?

Sir, because of constraint of time,
I @0 not want to get into controversy
regarding two Ministers who are now
looking after Kashmir. But I must
take this opportunity to say that this
action of the Government shows its
confused mifndl A ffeeling emerged
at the all-party meeting that the
grave situation in Kashmir warranted
special action and it was perhaps in
response to that “consensus”—to use
Prof. Lakshmanna's word—that a
declslon was taken that the affairs vf
Kashmir should be dealt with by one
Minister excjusively. For certain
polifitcal reasons and internal icom-
pulsions, the Prime Minister hag to
vetrace his steps. Today he tells us
that the Cabinet rapk Minister who
has been designated specifically as
Minister for J&K Affairs will e
looking after the development work.
Then what is the local government
there for?

Sir, 1 wish the Government at the
Centre rises to the vccasion, appre-
ciates the gravity of the situation and
takes bold steps. Sir, why do I use
the word “hold”? 1t is none of cur
allegations that the Janata Dal or the
National Front stands for abrogation
of Art. 370. Our grouse is that they
are compromising on this issue today
surviving on the support of a party
which believes in abrogation of Art.
370. This hyvprocrisy, these double
standards must go. It is preciscly
because of the demand for abrogation
of Art. 370, ag it was put very elo-
quently by Shri Shiv Shanker, that
there is this renewed feeling of
alienation amongst the people, As T
said, it is not that the secessionists
were not at work there in the State
earlier., But the strength, the mobi-
lity which they have acquired today
was never witnessey before and it is
berause today they feel that the
Government at the Centre is not in
a position to  deliver the 'goods to
them, because they feel that the
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Government at the Centre today has
to pander to the whims, to the
dictates of a party which I have no
hesitation in  calling as a devoutly
fundamentalist pamty. It is because
of this reaction that the people there
have risen.

I bow to the secularism, the feeling
of nationalism, the feeling of oneness
with the rest of the country that the
reople of Kashmir have shown over
the years. Ag it was said on many
occasiong earlier, the events in Kash-
mir cannot be isolated from  other
events in the country. If the people
of Kashmir feel that secularism is
under threat in the country, they
woulg react the way they have
reacted. It is because of this that I
humbly wish to submit that only
expressing a pious desire ‘by all of
us for the welfare of Kashmir, for
the ultimate good of the country, is
just not enough, (Time bell rings).

So, Sir; Y woulg take this opportu-
nity to appeal Yto the Government
and more than the Government to
the constituents of the National Front
to take it as a national issue. And
as a national issue, it warrants a
national endeavour. We can prepare
curselves for that national endeavour
not by blaming the Government wof
yesteryears, not by  blaming Dr.
Farooq Abdullah for jaligning with
the Congress, not by blaming the
Congress for not coming to the
rescug of Dr. Faroog Abdullah at the
time when there were certain mem-
bers breaking away from him and
reducing him to a  minority.
What we have to do today, is to face
the reality of the situation in Kash-
mir, pool our efforts and then work
out a national agenda to solve the
Kashmir problem. Given that wil-
lingness by the leaders of the Na-
tional Front, instead of the arrogance
which they exebit, I am sure we
will succeed, Thank you,

SHRI T. R. BALU (Tamil Nadu):
Arrogance you exhibit.
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THE VICE-CHAIRMAN (DR, G.
VIJAYA MOHAN REDDY): Shri
Sukomal Sen,

SHR] SUKOMAL SEN (West Ben-
gal): Sir, I am the only speaker
from my party and I hope 1 will get
reasonable time,

Sir, yesterday the Pakistani Prime
Minister, while visiting the Pakistan
Occupieqd Kashmir—the so-called Azad
Kashmir—addressed 3 joint session of
the so-called Assembly and Council
there and declared her willingness to
help the so-called freedom fighters in
Kashmir. Not only that. She also
announced that a “Kashmir Fund”
would be opened and as Pakistan’s
donation she would donate 12 crores
of Pakistani rupees to that fund to
help and aid the freedom fighters in
Kashmir, So, it is g very serious
development and it is in this back-
ground that we are debating the
Kashmir issue in this House today,

Sir, within this short time it is
very difficult to deal with the past,
but in order to understand the present,
situation it is also necessary to make
a realistic and objective evaluation
of the past. T was very keenly listen-
ing to the speeches ifrom the Opposi-
tion Benches—I heard most of the
speakers—and they wanted to say
that this problem is the creation of
the 100-odd days of rule of the Na-
tional Front. Sir even if we wish, we
cannot just wipe out the facts of his-
tory, The hard facts of history are
there and we cannot simply write
them off, Now it is a very saddening
experience for us that all this is
happening in Kashmir where, more
than 90 per cent of the population
being Muslim, they fought against
communalism and fundamentalism,
fought for communal brotherhood and
communal harmony fought for
Kashmir's integration with India and
against invaders from  Pakistan,
fought in war and shed their blood.
In the earlier days they fought
against the Dogry Raj. Such having
been the unique  history of the
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Kashmiri people with their patyio-
tism, nationalism angd secularism, now
it ig very saddening to find that the
samz Kashiuir is burning and an
overwhelming population of the Stale
are demanding either for g free
Kaghmir or for joining Pakistan. Most
of them waunt tp seced's fiom ndia,
This is the hard reality.

Why has this happened? Is it a

creation of the 100-0dd days of the
National Front’s rule? Even it you
refuse to go hack to the earlier

period, even if vrn gdilute the history
of the last twn ycars, what was hap-
pening in Kashmir in the last itw»
years when the National Front was
not in power, when the Governor’s
rule was not there? What happened
in Kashmir?

During the last two years, Kashmir
hag been wit wssing a series  of ter-
rorist activities, The terrorists vre-
grouped themselves in various parts
of the Valley, got arms and ammuni-
tion from across the border, got train
ing there, came down there and tried
to play havoc with the lives of the

people in the Valley, They fought
against the Government and fought
against any symbol identified with

India. That is what they have been
doing during the last two years. Even
during the test match when {he
Pakistani flag was hoisted, ai that
time the National Front was not in
power, When they organized strikes
when Magbool Butt was hanged, ail
that time the National Front was noi
in power nor was Mr, Jag Mohan
there as ruline Governor. At
that time a semblance of democratic
rule was there. The Congress Party
was in power in Dethi. In 1978 and
1987-88 a number of inridents have
taken vlr~e and the tevroriste have
tried to show their face, their bold
face. They have tried to assorl. Thew
have tried to refuse to obey the
authority of the Gove nment Thet
is what they have done for thp last
two years in Kashmir. Sir, if we now
count the heads, we will find that in
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1989 itself not less than 40 people in
Kashmir died because of police
firing. That as not after December
13, but before that, Why had th>
police to fire when Dr. Farooq Abdu!-
lah’s Nationa! Conference-cum-Con-
gress Government was  ruling in
Kashmir? It was because there was
not violence. To quell the violent
mob, to fight terrorism the police had
to fire, And 40 lives were lost in
1989 itself, Can Mr. Fotedar an-
Mr. Shiv Shanker deny tha¢ and cav
that it did not happen before bul
that it only happened after December

13? 1f somebody wants to wipp out
history, he cannot do it, (Inierrup.
tions),

SHRI MAKHAN LAL FOTEDAR:
Sir, he has mentioned my name.

THE VICE-CHAJRMAN (DR. G.
VIJAY MOHAN REDDY): Mr, Suko:
mal Sen, vou continue. (Interrup-
tions)

SHRI DIPEN GHOSII. ‘NFhy had
Mr, Fotedar to flee to Uttar Pradesh
to come to Rajya Sabha?

SHRI MAKHAN LAL FOTEDAR:
1 did go to  Uttar Pradesh, I am
there for the last over g decade,

SHRI SUKOMAIL SEN. Arms and
ammunitions were recovered by the
police in Kashmir before Decemhter
13 when Farooq Abdullah was in
power, (Interruptions).

Sir, T had an opportunity to visit
Kashmir last year also. Twice or
thrice I visited Kashmir. Srinagar,
different parts of the State. When
Dr, Farooq Abdullah was sharing
pewer with the Congress T found how
the terrorists were holding the Statc
Government to ransom. T asked com-
mon people, “What is happening?”
The common people, the Muslim po-
pulation said, “There is no law and
order, Why? The Government is
unwilling to control the mobh, The
Government is unwilling to impose
itsel upon the pcople. That iy why
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ihe things aro happening lixe that.”
Evep the coimmon  peopls  spoke
against Dr, Faroog Abdullah, about
his inahiilty to control the situation.
This i3 what happened in Kashmir
last vear and in 1987 and 1988 also.
So, Sir. thig has not happened during
ithese 100 days of the National Front
rule ar after Mr. Jagmohan’s ap-
pointment, It is all bunkum, zll
humbug. Tt is sheer denial of hisio v,

Sir, about the Pakistan’s demand of
plebivcilie, Ms, Benazir Bhutto has
said that lodia should abide hy its
commitment to plebiscite. The ques-
tion of plebiscite is not there, the
quesiion of plebiscite jg totally dead
now., When the question was raised
in 1948 there was a different situa-
tion, After that much water has
fowed under the bridge, The situa-
tion has changed, Pt. Nehru, when
he waz the Prime Minister of India in
1954, in both the Houses of Parlia-
ment categorically stated that in the
changed situation the question of
plebiscite did mot hold good any
more, When Pakistan tried to inter-
nationalise the issue, when it took it
to the Security Council and tried to
get support from the U.S. and the
British in 1957, the British Govern-
ment and the American Government

brought a resolution so that India
could be compelled ¢to hold
plebiszite. At that time that resolu-

tion was vetoed by the Soviet Union.
I just want to quote 3 few words
from what the Soviet Union said
about why the Soviet Union was
vetoing the resolution in the Security
Council, Vetoing the resolution in
the Security Council, the Soviet
Uniop said,

“Soviet Union’s view and its hasic
premize is that the Kashmir ques-
tion has in actual fact already been
gettled in essence by the people of
Kashmir themselvaes who consider
their territory an integral part of
the Republic of India. Some states
however do not want to acknow-
ledge ihe great changes which have
come about in aKshmir in the last
three years. They coniinue to
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foment artificial hue and cry on
the s.ijeci  of so-called Kashmir
question in order to force reconsi-

deration of the decision taken by
the people of Kashmir themselves.”

Then, Bir, they vetoed the Resolution
ang the Resolutionp was lost, This
was the stand taken by the Soviet
Union at that time while America
and G.eat Britain tricd to force the
Resolution on India so that Indiz was
compelled to hold the so-called ple-
biscite, After that also in 1972, after

the decisive defeat of Pakistan. when
the Prime  Minister of India, Mrs.
Indira Gandhi, and Mr, Bhutto met
in Simla in the Simla Agreement
also Kashmir was particularly men-
tioned and it was categorically stated
that whatever problem remains on
Kashmir, those problems would be
solved through bilatera]l negotiitions
and tihrough dialogue. Not 5 single
word about plebiscite finds a place in
the Simla Agreement. Now, all of a
sudden, they have resurrected the
word, the idea of plebiscite, and they

. say plebiscite is the only panacea in

Kashmir. So, our Government is
correct in totally rejecting the idea
of plebiscite and it iy very much
correct when they say there js mno
question of secession of Kashmir from
India, It is part and parcel of India
and the whole country will stand by
it to see that it remaing an integral
part,

THE VICE-CHAIRMAN (DR. G.
VIJAY MOHAN REDDY): Please
conclude,

SHRI SUKOMAL SEN. I have just
started,

Now, the problem is that 1he Kash-
miri people themselves had fought
for their own accession to India., In
the Constituent Assembly in Kash-
mir they themselves passed a resolu-
tion foo accession to India. Then
why has this situation developed? It
is not that for the last two or thr:
years that this sivation has deve' »
ed the situation is sliding down [for
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the past several years, We cannot
ignore the political and economic
situation in Kashmir, Aftep they de-
cided that their accession with India
is final, what has the Government
done for the Kashmiri people> What
socio-economic benefits have accrued
to them? The Kashmiri youth after
getting education as engineers, doc-
tors and technicians do not find em-
ployment in Kashmir. Neither they
gets job here, nor elsewhere in the

world, in countries like the Gulf
countries. On the contrary, our
Kashmiri youth, Kashmirji Muslims,

compare themselves with the youths
in the so-called Azad Kashmir, from
where the hoys are going to  Gulf
countries, The Pakistan Government
is getting jobg for them there. More-
over, while on the other side the
Pakistan Government is trying to
foment trouble and allure them, our
Government sat idle and did not do
its job so that their socio-economic
condition was improved, They could
also have done so. The Pakistan
Government took full advaniage of
it. They wanted to show them that
they had accepted accession with
India and that is their fate now, that
they do not get any job, The Indian
Government is dealing with them in
a step-motherly way. Besides for the
last few years fundamentalism is
sweeping different parts of the world.
Be it the Hindy fundamentalism or
the Sikh fundamentalism or the Mus-
lim fundamentalism, it is sweeping
the whole world, That also had an
appeal on the Kashmiri people, It
was not there earlier, but it has now
happened. I feel particularly after
the development of Khomeini type
of Islamic fundamentalism, that fun-
damentalism is having its appeal on
Muslims of many countries, In Pakis-
tan, it is very much there. That also
is influencing the Muslimg in Kash-
mir, So, this socio-economic injus-
tice combined with religious appeal
and then direct help from Pakistan
with arms and ammunition, training
and material and financial help and
this discriminatory attitude of the
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Government of India, al] have chan-
nelised them into this insurgency and
now they have taken up arms, They
say that they do not want to remain
with India. Either they wiil remain
sovereign independent or would go
with Pakistan, Sovereign means
existing under the umbrella of Pakis-
tan or joining Pakistap in a different
way. This has happened.

Some political forces in cur coun-
try demand that Article 370 should
be scrapped, They say if that was
not there, this situation would not
have arisen. We would have dealt
the situation in a better way. 1In our
party we have always held that
Article 370 has not comg all of a

sudden. It has a background — his-
torical and political. Under that
background Article 370 had come

about, We cannot just wipe it out,
scrap it out. Kashmir has a special
status because 0f the special situation
there and that was the integrating
factor of Kashmir with the rest of
India, Now, if article 370 is scrappet.
what will happen? It is heartening
to note that the Primg Minister has
said “Article 370 will remain”, If it
is scrapped, what will happen? It
means, we will be trapped by Pakis-
tan. We will get into the trap of
Pakistan, Actually Pakistan wants
that article 370 should be serapped.
If it is scrapped, then they will say:
“You see how they are behaving.
Earlier article 370 was there, Now
it ig domination. You are a colony
of India” They will say like this.
So, Sir, we stand for article 370. But
1 would try to criticise the present
Government in handling the Kash-
mir situation not in a very correct
way. ‘What have they done a few
days back? I was very much sure
when Farooq Abdullahp joineg with
the Congress party and formed the
Government that it would be a w=ak
Government. That Government was
incapable of handling the Kashmir
sitnation, The Congress party and
their Government have committed a
crime, When they dissolved the
Farooq Abdullah Government in 1984
and imposed G.M. Shah as the Chief
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Minister of Kashmir, during that
time, Pakistani infiltration, hoarding
of arms, recruiting of terrorists took
a full form and that period, perhaps,
is the worst period in the Kashmir’s
history when G. M. Shah wag in
power. The Congress party and their
Government did it in the greed of
power, The Congress party was
suffering from an insatiable greed of
bower., They mishandled +he Funjab
situation, They tried to side-line the
Akalj Dal, the moderate Akalis, They
tried to grab power in Punjab. They
tried to make them irrelevant, As a
result of this, the ferrorisis gained
ground in Punjab. New, you sece
what is happening in Punjab? The
same thing they want tg do in Kash-
mir, They have no proper mass base,
Anyhow they wanted to grab power.
So they blackmailed the National
Conference, They  dissolved the
Farooq Abdullah Government, They
brought in G. M. Shah whose an-
tecedents were doubtful. 'The Na-
tional Conferente could not stand up
to the challenge of the Congress party
and their Government, That was the
death-kneel for National Conference.
Even the National Conference
people did not like joining hands with
the Congress party. As some of us
understand, the Kashmir pcople are
proud of their own heritage, They
are proud of their own culture. They
are proud of the past history of the
National Conference. But when they
found that the National Conference
shared power with the Congress
party, to a great extent, the Kashmir
people got alienated from National
Conference itself and the rest of
India, Sir, when Farooq Abdullah
joined hands with the Congress narty
and formed the Government in Kash-
mir, they mishandled the situation
and also mishandled the terrorist
situation, At that moment the ear-
lier Governor was removed gnd Jas-
mohan was appointed. Some Con-
gress leaders have said that we forced
the Farooq Abdullah Government to
resign. Sir, we did not force the
Farook Abdullah Government to re-
sign, Faroog Abdullah was already
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seeking a plea, an alibi to run away,
to escape because he was unable to
handle the situation, As soon as the
National Front Government wittingly
or unwittingly provided the plea, the
alibi Farog Abodullah took advantage
of it and with the Congress party’s
advice immediately he ran away
putting the entire blams on the

Naticnal Front Government and Jag-
mohan.

About Jagmohan, we have also our
own reservations, Basically he was
an Emergency man, These people
utilised him in what way, you know
very well. During the Emergency
what he did in Delhi itself, therefore
he did in Kashmir itself, you know
his antecedents, As p Governor, as
an administrator, we have our own
objections to his apncintment, We
have openly voiced ,ur criticism
against the National Front Govern-
ment’s handling of Kashmir situation,
by appointing Jagmohan as the
Governor and giving 3 plea to Farooq
Abdullah to run away, Then, what
happened? He dissulved the Assembly.
That was an awfully wrong step taken
by Jagmohan. [ do not know who
advised him. Whether he took brief
from Delhi or without any brief he
did it, whatever it is, it is awfully
wrong and harmful. It has done grea-
test disservice to the cause of Kash-
mir as well as to the rest of India.
Sir, what do We mean by the dissolu-
tion of Assembly? It means the
holling of fresh election. Can jag-
mohan tell ug that after 1977 and 1983
there have been in Kashmir free and
fair elections? Even in the last elec-
tion, what had happened? One Mem
ber came unopposed because nobody
is there to contest and other two
Members for Iok Sabha, they stood
up but the total polling was less than
1 per cent of the total voters. No-
body dared to cast hig vote because
terrorists are threatening them that
they should not cast their votes. So
election is merely a farce there. That
cannot be the reason for the dissolu-
tion of the Assembly. Had the As-
sembly been in existence, then you
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could have taken an opportunity to
form a semblance of a democratic
forum, a Government in opportune
time. Now, that opportunity is also
lost. We cannot ho.d free election
in Kashmir in the near future. We
cannot do it. Terrorisls are on the
rampage. People are afraid. People
are terrorised. If they do not follow
the terrorists, they are terrorised. It
is not possibie to hold free and fair
election in Kashmir in the near future.
It can be done, I agree, but not in the
near future. So by dissolving the
State Assembly, the Governor has
done a great disservice to the cause
of Kashmir and to the cause of India.
Now what has to be done? Our
friendg from that side, they criticised
ihe Government’s action, the appoint-
ment of George Fernandes and all
these things. I do not want to go into
it. But it was done on the basis of

vonsensus. It was an acltion plan
supported by all parties including
Congress. How much power is shar-

ed by the Home Minister and by Mr.
Fernandes, that is a different thing.
The Government as such hag consid-
ered it and one Minister has  becn
given speciaj charge so that he can
devote his attention 1o it. That is the
sum and substance of if. We ghould
extend our fullest support to the Go-
vernment, to the Minister in charge
and to the Advisory Commiftece SO
that they can tackle the situation in
a proper way. That is the main
ining. i

Now Sir, Mr. P. Shiv Shanker, has
got a resolulion. It is good. It is
beautifully worded. Now in some
places, it has state, “no sinister de-
signs against the unity and territorial
integrity of India shall be permitted
to succeed. The npation stands uni-
ted ang committed to this goal”. 1
hope thig is their sincere desire. If
they sincerely desire, then Congress
party in practice also  should show
their sincerity. The need of the hour
is tio mobilise whatever democratic
forces, secular forces are there _in
Kashmir. Then only this situation
can be countered, What are the de-
mocratic forces? We have not taken
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any relerendum.  We have not couil-
tec. hcoads how many people are in
ou: favour and how many people are
uge nst it. 1t is vevy aifficuly to count
1t 2.s0 because under the threat of

who wunt to remain in India, who
want inwegration with India, even
iy are not in g position to  raise

tugir heads. Which political party is
relevant in Jammu and Kashmir? T
iz mostly the National Conference.
VWrat Mr. Jagmmohan has said, we are
noi concerned with it, Jagmohan is
no¢ the authority of India. We are
titg elocted  people.  Parlament s
sovereign. (Interruption) ...

SHER' V. NARAYANASAMY: Jag-
mo:an s g representative ol tiie Cen-
tra: Guvernment,

51kl SUKOMAL SEN: But
Fariiament is not guided by Jag-
moj-an. 150, the National Conference,
I teel, is still relevant. But I am
sorry to say that National Conference
is {eeling highly demoralised, I would
aavise them, I would requeast them, I
would implore upon them to gather
30me courage and whaiever support
they have still remaining in Jammu
and Kashmin, they should try to mo-
bilise it, consolidale it. They should
contact the people. Without contact,
without guidance, without leadership,
even the National Conference rank
anq fiic, people who want infegration
with India, they are confounded, they

ihis

are confused and intimidated. So,
som2  bold initialive is necessary.

About Congress, yes, they should also
come out if they have any will, But
past experience docg not inspire any
confidence about the Congress party's

role. What they are doing in Pun-
jap is very wull known. It is the
National Conference which hag to

come oul. I am very sorry that the
1:2ft is very weak in Kashmir, We are
there only in some pockets. Even
then we are trying to do our best.
Let the National Conference take ihe
lead. All religious forces, secular
forces, left forces and democratic for-
ces should stand bichind them, stand
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behind the Government and fighat it
oul ang see io it ihat Kashmir re-
mains in india, Kashmir remains part
of India, and does not go out of it. In
Kashmir there are gome patriotic re-
ligious forces also. They may not
i32 the supporters of the National Con-
icrence. But they are not fundamen-
talists. We have to distinguish het-
vwien religious forceg ang fundamen-
tolist forces, Those religoavs forces
wh'i gland Jor naiionalism  should
ale;; be harnessed and their support
shouid be takan. All the forces which
are uot in favour of Pakistan, but who
hai» a genuine frudge against the Gon-
vernment of India‘s handling of the
sitadion or a genuine grudge against
itha giserimination that is meted out
{u them, the injustice that has been
done to them should b= mohilisad,
Ang hen. Kazhmir which once fought
against Pekistan’s invasion and which
stord for secularigm and against fun-
damentalism, should take up that role
azain. .t is high time that Kashmir
is restored to the glory which was
there thirty years back, iwenty years
back, That glory should pe r:stored
and the fight should be the united
fzht of the Kashmiris and the rest
of the Indians. Sir, the present Go-
vernment’s approach is different from
that of the earlier Government. In the
carlier days, when the Congress was
in power, there was no national ap-
proach, there was no effort {for a na-
tionnl consensus and there was no
taking of the opinions of cther parties.
Now, this time, this Government has
taken the right approach, They are
consulting the different political par-
ties on Kashmir; they have formed an
Advisory Committee; and they have
appoinied a particular Minister  for
this, This is a correct aporoach taken
by the National Front Government.
And ; national consensus can be real-
ly evolved. (Interruption) . Sir, T am
not vielding to him. If the fight con-
tinues, if the Congress party means
what ihe resolution of Mr. Shiv
Shanker contains, we should not con-
cider Kashmir as a lost cause. Hope
' ig gtill there. There is no reason to
be totally disappointed at this stage.
There is still hope and that hope, if
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we stand united, can by wiv erted into
practice. T hope the Governiment will
be able to evolve u consensu: on
this. (DInterruptions), I also  assure
that our party is committed to it.
Thank you.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Mr, Vice-Chair-
man, at the outset, let me extend my
felicitations on your becoming one of
our Vice-Chairmen. And I wa con-
fident that with wvour very pleasant
disposition and patience, you will
bring distinction to this hish officc.
Lot me now go to the subject in
hand,

Vhew T rise this afternoon, Sir, T
Ve a re2ry neavy heart. In my
m.mory, I do not think I have parti-
cipated in a debate which concerned
the nation more seriously than to-
day’s debate on Kashmir. Kashmir is
undoubtedly the most beautiful and
pzaceful part of our couniry. I re-
member to have gone there way back
early in 1952 as a student leader and
bud an occasion 1o address a  public
niecting. I had an occasion to address
a public meceting along with the late
Sircikh Abdullah ard the meeting was
held in a women's college with so
many girl students present there, I
ithen saw that there was a tremen-
dous up surge of national feelings and
I thercfore, regret when I find the
same ladies, beautiful healthy and
vibrant, going on bicycles to their
schools and colleges, saying today that
there shouid be observance of purda.

When we talk of this issue
everybody says that we
mus. cut across our  political

differences. thete must be a national
consensus, But in the process, we have
merely tried to lay the blame at
others’ doors. [ think that that pro-
viess must stop because we must look
into the problem in totality. The
process may be necessary for the pur-
puse of an introspection by us to find
out—a little later I am going to point
out g couple of things—whether we
are going in the right direction or
not. Now the first and foremost
thing ig this: I thought that my dear
friend, hon. Mr. Morarka, was quite
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naive—I was quite shocked to listen
to his statement—when he said that
terrorism is not a problem of Pakis~-
tan, but it is our problem. Now if
you have that perception, I can tell
you, Sir, that norhing can happen to
solve the problem of Kashmir. Today,
I want to invite the attention of the
House which hag not been pertinently
fdcuseq on this issue to satisfy the en-
tire nation that the root cause of all
these troukles iies in Pakistan and we
wil] have to take gdequate and appro-
priate stegs to weed out that root
cause from there. Let me deal with
the perception of Pakistan. Many
Members have referred to what the
Prime Minister, Begum Bhutto, has
said which has appeared today. She is
open and clear about Pakistan’s per-
ception, Betwcen November and end
of January, the Pakistan Army con-
ducted certain exercises The Army ex-
ercises were code-named as “Berb-e.
Momin”, There were simultaneous
Naval exercises by the Pakistan Navy
under the code name “Sea Spark”. The
Pakistan Aiy Force covZucted an air
exercise under the codz name “Hign
Mark”. Following thesc exercises,
there were middling exercises. The
name chosepn for the Army exercises
¢“Zerb-e-Momin” is significant. It
means assault or punch of the faith-
ful. In the Naval exercises conduc-
ted by the Pakistan Navy, the Ame-
rican Navy has participated. The
exercises have been on a scale hither-
to never done before by the Pakistan
Armed Forces. By these exercises,
they have evaluated their chances
and are now ready for an offensive-
defensive attack. 'These exercises
have given a big boost to the morale
and prestige of the Pakistan Armed
Forces, at the same time arousing
great public expectations, Thig has
been accompanied by passionate arti-
cles appearing in the Pakistani news-
papers. These are all ample proofs of
the intention of Pakistan. Now Pakis-
tan knows very well that by itself it
cannot touch us. Now what is their
strategy? Firstly, they are garnering
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the supnort of the entire Islamiv
world, the Islamic Council as it
known. And, they have already pas-
sed resolutions in both the Houses
ana Mrs. Bhutto’s remarks are there
on record, and they haye adopled
policy of defiance so far as our re-
quests, our appeals, to them not to
suppoit the terrorists and secession-
ists in Kashmir ang FPunjab are con-
cerned. They know very well that
only if there is internal subversion
they stand to gain an edge over our
country and, to my mind, their objec-
tive seems to be to create another
Mukti Bahini in the Valley and av-
enge for the 1971 wor. When Shahib-
zada Yakub Khan came here, 1 was
totally shocked to note the way he
talked and, in thig context, I wouid
like to quote the “Time” magazine.
He talkeq in termg of perils, he talk-
ed in terms of dark clouds and he
talked in terms of crisis, that could
lead anywhere. A little later, even
a gmal] country like Iran, ticked us
off ang I must express my disappoini-
ment at the manner in which our
Foreign Minister gnd the Government
have acted in thig matter. A little
later, of course, amends have been
made and the Prime Minister has
made very categorical statements.
Gen, V.N. Sharms the Chief of the’
Army Staff, has also made various
statements and I hope that that stiff-
uess will continue. I may tell you,
we are not an expansionist count:y;
We are s peace-loving country; and
we are the leading light for
development for all the third
world developing countrics.
We also know that war means that it
wiil affect our developmient, that it
wil] affect our progress and that it
will affect our prosperity, We are
not an expansionist country at all.
Therefore, even after winning the 1971
war—I am  extremely proud and
happy that my hon. friend Gen, Au-
wora, is here to whom the Pakistani
forces surrendered in the 1971 war—
we handed back Bangladesh to the
new nation that was born. But let
us make it very very clear that
though we are not for war, though
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we gbhor war, though we will try
everything io,avoid war, if war has
to be fought, it wil] not be a shott war
thig time. Please give that message.
Mr. Home Minister, that it wiil not be
a short war, that it will not be g fif-
teen-day war, but it will he a war for
which, well those who provoke us for
fighting thal war will have to pay
very very dearly.

In this werld, after what has hap-
pened, particularly in the eastern
world, intolerance to religion has dis-
appeared or is fast disappearing. But
it is unfortunute that in some parts of
the world, religious intolerance is
growing even at the cost of basic hu-
man rights ang I think—this has also
been mentioned by many Members—
that it is only when economic advan-
cement is less, when equality of op-
portunity is denied, that religious fun-
damentalism overtakes many of the
other national urges, in a society. At
this stage, I must say that the Gov-
ernment hag done well in launching
an effective diplomacy, and I  shall
be failing in my duty if, from the floor
of this House today, I were not to
communicate a very high degree of
appreciation of myself and this House,
both to the USA and the USSR, for
the support which they have given
to our cause, to us on this issue.
They know that India is the light-
hpude of democracy. If democracy
is being restored in a major part of
the wolg where there was no hope or
chance of democracy looking up, it is
because people realise that even in a
developing country like India where
there is a paucity of shelter, food or
clothing, one can fully enjoy freedom
and liberty. It is this realisation
that has started the movement
al] our. It is not the realisa-
tion of the richer nations which
exploit, it is not the nations full of
multinationals. It is a nation which
has an ethos like India which has
caused this stir in the whole world
and, therefore, everybody realised
that India will continue to be the
lighthouse for democracy, for peace
and for development. And, therefore,
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I express my gratitude to all the
nations who have supporteg us in
this hour of trial. I am quite sure
that the Government wil] continue to
actively ang effectively deal with the
diplomatic moves in future also, That
brings me to the linternal; position.
Well, T have great regard for Dr.
Faroog Abdullah, I have seen him
playing golf. I ‘have played golf
with him. I have seen him regulat-
ing traffic in the streets of Jammu and
Kashmir though I did not like it. I
have known Jagmohan personaly.
And everybody knows that if Dr.
Farooq Abdullah was the darling of
the Kashmir people, Jagmohan also
wop a lot of esteem and affection of
the Kashmiri people. I have known
because I visit Kashmir almost twice
every year, This is not a forum nor
an occasion to decide who is good or
who is bad. The occasion is to find
out whether we are proceed-
ing in the right dircction. Now I am
glag that for the first time everybody
here says and there is a national
consensus that it has to be a political
process. It cannot be only an adminis-
trative process. And one knows the
difference between a democratic pro-
cess 'and jan administrativle process.
My friend, Mr. Morarka, said that.we
must act within the Constitution.
And nobody shoulg forget that ouf
Constitution is based on democracy
rooteg in the rule of law. And I am
not attacking the Government, let
me tell you. I am merely analysing
to see what should be done in future.
1 am totally disappointed that this
Government has destroyed that demo-
cratic process and today We are at a
gtage Where for months together
there is curfew; even On Friday
people cannot come and offer their
namaez. You find that a stage has
reached—only the day before yester-
day somebody told me he was asked in
Srinagar “What is the time?” And he
gave the Indian time and he was
slapped. “No, no, we are half an hour
behind”. I don’t have to
multiply these things. I am
told ang I do not know whether
it ig true, in the presence of the



439 Discussion on
1Shri Murlidhar Chandrakant Bhan-
dare]

high-powered delegation, the all-parts
delegation, which went tg Srinagar,
in their hotel lobby, in the presence
uf everyone, Whether it was the
Governor or it was the Deputy Prime

Minister.  they  shouled slogans,

“hamaari nany hai anzoecd;
X - ?

aczaadi”, Why? Beecausa the Gov-

craor had the audacity to dismiss the
Assembly without reference to  the
Centre. ~ (Interruption) et them
cxplaip it. I want a speocific answer
from him. To what extent was it
correct? 1 personally feel the correct
thing for them to do was, for Muftiji
to have done was or Mr. George
Fernandes could have done was, to
call Dr. Farooq Abdullah before
Jagmohan was sent. There could
have been a rapproachment
between the two and very,
very sincere and serious
effort to sce that the two
workeq to remove the difficult situa-
tion. But the manner in which it
wag handled, it was very clear that
the Governor was sent there only to
dismantle the popular Government.
And, mow I have g staternent of the

5 p.ML

Governor: I have given them «zadi
by dissolving the Legislature. I have
nothing personal against him. But

which man who swears by the Consti-
tution—we have all taken the oath
of allegiance—can be a party to this?
And what qgzadi is he going to give
when you hold the next election? We
al] know that we have put oursclves
in a grave constitutional trap, out ol
which how we will come out I do not
know. T have grave rescrvations
whether the Governor could do it on
his own. But if it is true that this
decision was takep by the Governor
who ig a vital link, and not an
agent of the Centre, between the
Centre and the State—if he took that
decision on his own, it is most unpar-
donable. And if it is true, not only
he must be called back but even the
Prime Minister is answersble in a
big wa, *~ the whole nation for
allowing this  highly undemocratic,
vnoonsiitutional and illegal act done.
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I do ool want ty prolong. But I
bave mysels drafteq the 15 point
piogramme, getiop programme, plan
of action, because (‘\!erybody says
and nohody talks,

SHRI V. GOPALSAMY (Tamil
Nadu): Make it 25 point,
SHRI MURLIDIAR CHANDRA-

KANT BHANDARE: I you want you
make it 25, It iy not a matter of
joke. Mr. Gopalsanmiy. I am a very
humbie man I am, ... (Intereupticns)

SHR1 V. GOFALSAMY: I do
want to hurt you, please,

not

SHRI MURLIDHAR CHANDRA-

KANT BHANDARE: Thank you, 1 af.._

grateful to you. In the words of the

Governor, the  Administration has
been hijacked. 1 am only using his
words. Now please iry to find out

how you can restore that adminis-
iration. Now, it ig going ig be a
political process. People have 1o be
involved. And ihat is why I was
ver proud. Muftiji was then with us.
in 1983 elcctions Congresg Party got
may be 25 per cent or 27 per cent of
voles. Bul we kept the
national .feelings. ....(Interrupiion).
I do want the npational feelings 10
come up now. There will be a resur-
gence of national feelings. Not only
27 per cent bul another 30 per cent
in the near future., If we have to
ihave an administrative process, you
must have an effective administration;
you must have a responsive adminis-
iration. 1 have spoken on numerous
occasions about the inefficiency, even
about the corrubtion, of the State
Government. I dp mot want 1o say,
but it wag very good of you when you
were  olding all those Oppositiof
roaclaves, Even there was an
Opposition conclave in Srinagar. You
were very happy that there were
madarsas and Urdu educalion with a
large dose of religious cducation
which has been inculeated which has
resulteq in a child going on the
sireet and asking a Ilindu lady, ‘why
arc you wearing tilak? Pleass don’t
wear tilak; You do not realise, And
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“'hen Wea

talked  of urmit
camps which were there Lo
train terrorists in Punjap it

was thought that we were fools, What-
cver may have been the perception
of the last Government, T must say
that my  friend, Mr, Tirath Ram
Amla, my friend, Mr. Matto; everyone
of us had raised it and we did not
like it when we were told that we
were trying to exaggerate the situa-
tion. But, at the same time, the fact
remains, My friend shid:

748 7AT 9T vf

He waz a Kashmiri friend of mine.
Why hag it happened? Did anybody
know on the 24th of November that
we would be so bad in the next
week? Why has it happened? As 1
enid, it
ct'culated plan of the neighbouring
country It has happened, ag I also
soid, because of the weaknesg of our
tiyvernment. But after today’s
cdebate, please remember that you arc
1ot a weak Government. The whole
astion is behind you and you are n
sircng Government. You are not o
minority Government so far as Knsh-
m.r is cocerned. You are a fully
national government. Let me assure
vou that cveryone even a child, will

leng full support 1o this patriotic
couse.  For this 1T suggest that
in  c¢very  Engincering College,
‘i every Medica] College and in

overy oducational  institution where
bn_v§ and girls like to stnudy. whathar
it i in Bombav op in Hyderabad orin
Masdras, we should create additional
seats for the Kashmiri students and
give them free education, When they
Zq fo Bombas and study there, thev

will forget everything. They will
berome secular like us. They will
beenma modern like us. Then they

will shun this
talism,

religious fundamen-

T suggest one more thing and it is
that answer to terrorism is not State
terrorism. Please don't indulge in
cxcesses. It is very easy to get pro-
voked and indulge in cxcesses. But
you must apply what is known as the
degree of proportionality, Your action
must be proportional to the disecasc.

has happened because of a’
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It cannot be greater than ..t | do

hope that the reports which we are
reaching us arc not correct. Pleasc
send some of us to verify whether
these reports are correct c;l' whether
they are just imaginations, T do nol

partitularly like it because al]  the
Torcign journalists have bheen
sent out of the wvalley. 1 know

and the Government shoulq also know
that the bayonets and the builets arc
Np answer. It is only the involve-
ment of the people and getting them
into the mainstream. I entirely agree
with the suggestion of Shiy Shankerji
thal we shoulg activise the social
groups. Please remember that many
arc sittin on the fence just out of
fear, It will be pessible if we gather
strength and we c¢ncourage those 5
per cent or 10 per cent nationalist~
mindeg people tg come out and speak.
I woul alzg reanest the Government
to consider sending teams of Muriims
from other parts of our country so
that they  realise that we are one
country. My {riend, Shri Tirath Ram
Amla, always says: gopfe ;/72;:;‘;:‘_- !
That is the feeling you must give to
the people of Kashmir and you must
give it to Pakistan that Kashmir will
ever remzin ap integral part of India.
Continue with your aciive diplomacy
to win world opinion in our favour
ard ngainst Pakistan 1 will tell you
tha! we have -ot four trump cards
cn which we rcan have the entire
world on qur side.  One is the nuclear
avsennl which Pakistan ig building
up. The second is the drugs. Nobody
like drugs. The third is the religious
fudamentailsm and the terrorism
whithy flows out of religious funda-
mentalism.  Al! the world, East or
West, is fed up with all these four
things whether it is drugs. whether
it is terrerism or whether it ig reli-
gions Tundamentalism or whether it
is nuclear proliferation. Ang, I think.
we are leaders in all thesa things, We
are leaders for secularism: we are
lcaders for peace. Wo have a history
of growing opium frecly, and not one
abuse is known. Then_ please refrain
Pakistan from internationalising the
issue. And 1 am glad that the Gov-
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ernment has acted ivery firmly in
asking the United Nations not to send
any Observer.

Then, Sir, I come to one point
which is mentioned in paragraph 6
of the statement,  viz “the Central
Government is  fully alive to the
situation and keeping a closc watch.
While we have takea nccessary steps
to counter our neighbouring country’s
offensive, we reiterate our resolve to
defeng the country’s integrity and
secular institutions.” There is also a
refernece to improving the Intelli-
gence’, In this regard I want to
place before the House, and I may
tell the House why I fcel that the
Government is not sufficiently wvigi-
lant. And I will be failing in my
duty if T were not to peint it out. We
have 3 Consultative Committce which
is atlached to the Defence Ministry.
On the 5th of February, we had a
mpeting of that - Consultative Com-
mittee in which, of course, the Prime
Minister as the Defence Minister
presided. Ang what is said here was
alsop in the Brief because he said that
he is fully alive to the situation and
kecping a close watch; we were told
how the Committee have been formed,
how the situation is monitored from
minute to minute ang dav to day. And
this wes on the 5th of February. And
at about 12 o'clock we were assured
that thc_v were keeping a close watch.
And to my horror, I read in the next
day’s papers on the 6th of February
that 10,000 Pakistanis gathered on our
borders, and 4.000 in fact crossed the
line 'of actual control. And then on
the 6th of February, anguished as I
was dazed as I was, shovked as 1
wes, T wrote to the Prime Minister,
and I beg your permission, Sir; to
read this lctter. I wrote:

“My dear Primc Minister

At the meeting of the Consulta-
tive Commitiec of the Ministry of
Defence helg on Monday, the 5th
¥bruary, 1990, Members were
sssured that the Government was
keeping a close watch and assessing
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the Kashmir situation on day-te-duy
basis. In thig context, there was a
reference made to possible flare up
on 1lth February, 1990, the day on
which Magbool Bhat was executed.
However, ng mention was made in
the mecting of the possible attempt
by large Pakistanj crowds to enter
our territory. Ty my surprise and
anguish, today’s newspapers carry
the report of over 4,000 Pak
nationals attempting to crosg to the
Indian side of the line of actual
control at  Ranbirsinghpura in
Jammu and Kashmir. If the omis-
sion was inadvertent, it is bad
enough. But if it wag because of
lack of intelligence on this very
serious incident, it is worse. I have
to request once again to tighten up
the vigil ang intelligence on our
borders.

With warm regard...”

Till today, I have not received a
reply to this letter.You say that we
will keep a close watch. But you do
not know what is happening wunder
your eyes. Therefore, to go back to
this, there are two or three more
points which 1 have to mention...

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Pleasc
conclude.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE:. . and with this
I have done. Ag I have said, please
have better intelligence. Please keep
vigi] on the border and persuade the
United  States of America to put
pressure on  Pakistan, ang-as mv
friend, Fotedarji has said, also take
care of the refugees. They are our
own citlzens. Ang I will only end up
by saying that no Indian will consider
a sacrifice too large to keep Kashmir
within India, Thank you.

SHRI V. GOPALSAMY: Mr. Vice-
Chairrnan, Sir, the agenda of the
National ..Front Government
accorded top priority to the Kashmir
problem. This is the inheritance of a
malady of the previougs Government
of Mr. Rajiv Gandhi,
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Eir, today the situation in Kashmir
ig very grave and alarming. Thou-
sands march in  the strects raising
slogans against India. Even women,
in thousands, take part in the proces-
siong putting on white veils and say-
ing that ploog from the injuries should
be ¢xposed to the public,

Sir, after the partition, the decision
of the Kashmiri people to join India
was taken b Hari Singh, he was
responsible for it, but the Muslim
masses, they also opted of their own
accord to join India because they were
afraid of the neighbouring Islamic
country, becausc they felt that the
Kashmiri identity may get lost. This
wag their fear. The Muslim popula-
tion in Kashmir wanted to preserve
and protect the Kashmiri identity.
Therefore, they thought that it would
be wise on their part to join India and
that is how they felt their identity
would be protected and preserved.

Sir, the great Sheikh Abdullah,
who championed the cause of the
Kashmiris, what reward did he get
from India, from the Congress Gov-
ernment. His reward was imprison-
ment. For 22 years he was put
behind the bars, but still he was the
Lion of Kashmir, He 'had to be
brcught back to power after the
accord, after the agreement, with
him. The National Conference which
was championing the cause of the
Kashmiri people, to protect and pre-
scrve the woriginality and individuality
of the Kashmiri people occupied the
throne. But when the trouble started,
the Congress is fully responsible for
what is happening in Kashmir or
what s happening in Punjab, because
they wanted to rule from Delhi with
an‘irgn-hand, pulldozing the States,
burying the concept of federalism in
the country. They inherited many
things from the British, not only the
colonial laws, but alsg the
policy of divide and rule.
Divide the parties. Divide the poli-
tical parties, create splits in the re-
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gional parties, disturb them and try
to destroy them. The ultimate
result is, the persent chaos, Earlier,
Dr. Farooq Abdullah’s Government
was dismissed and the Congress (I)
created a quisling in the person of Mr.
G. M. Shah. They tried this
everywhecre. They tried it in Andhra
Pradesh. They tried to divide the
Telugu Desam Party but they failed
migerably. They tried it in Tamil
Nadu also. To a certain extent, they
were successful.  But they could not
destroy the organisation. (Interrup-
tions) . Of course, we were out of
power for thirtcen years. But they
could not destroy the organisation.
(Interruptions) .

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Mr.
Narayanasamy, please allow him to
speak.,

SHRI V. GOPALSAMY: We are a
cadre-based party with certain convic-
tions.  Therefore, we have come
back again (Interruptions) Yoy do not
understand what you are doing (In-
terruptions) . The Congress(I) was
against Dr. Farooq Abdullah at that
time because he was with the Opposi-
tion parties then. Thercfore, his
Government wag dismissed. (Inter-
ruptions) . Thee National Conference
was split.

When I met him in Chandigarh
where I had gone to participate in
the all-party conference on Punjab, I
rernainded Dr. Farooq Abdullah of
the words uttered by his great father.
It was in the year 1981. I met.
Sheikh AhL<ullah in Srinagar. Dr.
Farooq was sitting by my side. Sheikh
Abdullah said, “There is no place
either for friendship or gratitude in
the dictionary of the Congress (I)’. I
reminded Dr. Farooq Abdullah of
these words. I told him ‘Do not
commit the mistake of joining hands
with the Congress (I), You will not
be forgiven by the people in the Kash-
mir Valley, you wil]l lose your credi-
bility.” Yes. The credibility of
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not only Dr. Farocoq Abdullah, but
the credibilily of the National Con-
ference al:, is lost. He was  the
buffer. Tuo extremisis were trying
but they could not gain control. Th.
National Conference was the buffer.
When the Kashmiri  people, who
wanted to preserve their identily, who
expected that their autonomy will be
preserved, saw that the concept was
oeing compromised by Dr.  Faroegq
Abdullah, they lost faith, in him and
the credibility of the National Con-
ference is lost now. At the same
time, the extremigiz gained momen-
fum and strength,

Therefore, Sir, it the Congress (I)
which is responsible for this malady.
Ot coursc, you could provide iobs.
The unemployed youth are frustrated
today. Foriytwo years of rule, your
rule. What charit.- have you given
to the people in the Kushmir Valloy?
Crores and crores of rupees you have
spent.. But you could not nvovide
jobs for the unemployed. Today.
you can provide jobs.  You can put
up industries and faclories. Bu!
these things will not win the confid-
ence of the pcople in the Kashmir
Valley. You should inject confidence
in their minds  that the Kashmiri
idontity will be pireserved That i
the focal woint.,  Today, the winds
of change are blowing throughout the
world; in Bastern Eurane -nd  even
in Russia. We shoul:l pot shul our
eves to the reality. They want o
preserve their identity, This iz thz
regson.  Meera Sharma, a reporter
in the ‘Indian Express’, has written
an article +t1'~1 ‘Why Kashmir is
burning?’ Tt ‘s dated the 11th
February. I would like to guote from
1he article. Tt says:

“It may be the adolescent on Shri
Hari S'ngh High Strecet in Srinagar
who plucks your slceve to gey your
attention, the doctor at the Sher-e-
Kashmir Medical Institute who drags
you from bed {0 bed to see the
vietimg of police brutality, the law-
ver who is walking in procession in
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violation of prohibilory orders,...
. the housewife whg has aban-.
doned the warmth of her hearth to
sit in protest at a streetcornor, the
griet-stricken youth whose brother
has just been gunned down by a
Central  Reserve  Police Forece
(CRPF) jawan—they ai; speak as
one, Go and tell them in India,
wa don't want roads, jobs, develop-
ment, concessions, only freedom.”

This is the vaalily of the situalion
there. There is the fcvling of aliena-

tion. They are - -lting alienated
from the mainstreara. India is @
mullilingual  State, multi-cultural,

multi-religious  State. Unless  you
accep: ihe concept of federalism to
nrotect und prescrve the originalily
»nd individvality of these groups, un-
less vou orelect their religious  and
cu'tura! identity, this feeling of alie-
nstion will be growing day by day
And it is the Congress Party which
hag taken uniergivable steps to des-
iroy the regional parties, regional
solitical forces.  This ig the situation
which this Government has inherited
from the vrevious Government, but I
will {zi) in my duty if T do not ap-
plaud tk~» commendable cfforts  anrl
strides made hy this Government.

SHEIMATI JAYANTHI
JAN: By Mr. Jagmohan?

NATARA

SHRI V. GOPALSAMY: 1 am not
talking about Mr. Jagmohan. It is
a political philisophy. Whoever, gs 2
Governor, misbehaves we do npt sup-
port him. Ang ariicle 356 shou'ds no
be apnlied, it should be seranped from
the Constitutoin. This i« oar volicy.

Coming back to Kashmir Valley,
Sir. it is 2 Himalayan talk, I am
havny that a capable person, abl:
person, Mr. George TFernandes. has
heen chosen for thig job. This is a
Himalayan tagl challenging task bhe.
cause yvou have lost tha ronfidence of
the people in the Kashmir Valley.
How fto inject confidence?  Fol-
lies  have been committed by the
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Congress Government for the last 42
years and now we have {o repair the
damage. Sir, It was paradise won —
the Kashmir as it was seen to be the
Switzerland of India—but today as
Milton put it, will this ‘paradise lost’
be lost for ever? This is the biggest
question. We are sitting on g val-
cano. Even when Sheikh Abdullah
was languishing in the jail, he was
the lion the greatest lcader of Kash-
mir, but today people think, I am
told, that because of Sheikh Abdullah
only they joined India. They thought
that because of Sheikh Abdullah
their identity will be preserved and
so they joined India. Now the mis-
guided youth have developed some
prejudice it seems and that is why
the mausoleum of Sheikh Abdullah
has to be protected by the guards,
My friend Dr, Faroog Abdullah,
when he used to drive his matador
van in Srinagar in the year 1981
people flocked to see him. Today he
could not even go to g mosque to
offer his prayers, This is the situa-
tion in Kashmir. The break in point
came not on 12th December, as my
friend Mr, Fotedar put it. The break-
in point came in the year 1987 when
Dr. Farooq Abdullah struck a deal
with the Congress (I) ang rigging
took place in the elections in 1987,
The Congress shared power with the
National Conference, The day the
people came to know that the Na-
tional Conference had compromised
with Delhi, a1 their hopes which
they had in their minds all these
years, vanished, Why should the
Congress play such a role thete? Why
did the Congress make a split in the
National Conference? They could
have let them rule. That should
have been the view, had they been
prudent, But because Mr. Rajiv
Gandhi had a brutal majority at that
time the like of which even
Pt. Nehru and Madam Indira
Gandhi did not have, he felt as if he
had got some divine power; so  he
could bulldoze any territory, That is
why they tried to destabilise the Na-
tional Conference. This was the crime
committed by the then Government
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of the Congress Party, Yoy iried te
desiroy a party which was champien-
cause of the XKashmiri

of the people. You desiroyed the
confidence of the people.

SHRI G. SWAMINATHAN (Tamil
Nadu); What is the solution?

SHRI V, GOPALSAMY: For #the

' follies committed by the Government

for 42 years, we are now finding a
solution, The solution ig the conecept
of federalism, Kven in the Presi-
dent’s Address last time, it was men-
tioned that this Government is com-
mitted to the concept of federalism.
That is the solution. You have 1o
win their confidence.

SHRIMAT] JAYANTHI NATARA-
JAN. Without the Chief Minister’s
consent, you appointed a Governor
in Jammu and Kashmir.

SHRI V. GOPALSAMY: The
erosion took place because of your
policies. . (Interruptionsy You play-
ed the communal card there in the
elections,

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY). Please,
you will get your chance. Please
cooperate.  (Interruptions)

SHRI V. GOPALSAMY: Wg are
very clear in our minds, You are
speaking about federalism. Did you
listen to me? We gare against dis-
missal of the State Governments, We
are very clear,

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): If real federalism
had prevailed in this coumtry, this
situation. would not have arisen at all,

SHRI G. SWAMINATHAN: What
about this Government?

SHRI V. GOPALSAMY: This
malady we inherited from the pre-
vious Government. Sir, the Govern-
ment is going in the right direction.
Consensus approach was unheard of
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in thg previous Government, We are
adopting that approach. This iy the
attitude of the present Government.
¥ven then some people, when they
go in an all-party delegation 1o
Srinagar, there also they indulge in
cheap popularity and gimmicks, But
the present Government.....

SHRIMATI JAYANTHI NATARA-
JAN:; Mr. Jaswant Singh,

SHRI V. GOPALSAMY: 1 did not
name Mr. Rajiv Gandhi, Why are
you telling all this?

SHRI T. R. BALU: Ha has not
mentioneg anybody.

SHRI V. GOPALSAMY. There-
fore, today various steps have been
taken and we wish the Government
succeeds in its attempts, Solutions
are not put on a platter. You have
to admit the ground realities, T am
putting the realities before you, The
feeling of alienation is growing.
This is the consensus approach. We
have to win back the confidence of
the people, We have to inject the
confidence that Kashmirj identity will
Jbe protected ang preserved. This is
a Himalayan task. That is why a
Minister has been designated and en-
trusted with the job of coordinating
with all Ministries,

SHRI G. SWAMINATHAN: KXash-
mir has been taken away from the
Home Minister.

SHRI V. GOPALSAMY: You are
confused, The ¥Mome Minister is
very much there. Just because the
problem is g Himalayan problem
created by the previoug Government,
it is the duty of the Government to
solve the problem. That is why
these steps have been taken’  Any-
how, Sir, I would like to thank Mr.
Shiv Shanker and Mr. Bhandare, be-
cause these are the people who want
to cooperate with the Government.
Of course, there are some hawks
also. . (Imterruptions)... This re-
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solution of Mr, Shiv Shanker also is
an acceptable one. Therefore, Sir,
on behalf of our party § would like
o extend our full support to all the
steps being taken by Mr, V. P,
Singh’s Government. Thank Yyou,

SHRI MADAN BHATIA (Nomi-
nated): Mr. Vice-Chairman, Sir, the
genesis of the explosive situation in
Kashmir goes far beyond 13th of
December 1989, to which a reference
has been made by many speakers on
this side, The vicious communaliza-
tion of the electoral process in  this
country by one communal party, its
amergence with impressive electoral
victory on the basis of 3 manifesto in
which it had given 5  powerful
thrust to the abrogation of article 370
of the Constitution and the formation
of the Government at the Centre
with the active support and backing
of this political party, could not but
have very serious repercussions in
the situation in Kashmir,

Sir, the time has come when we
must give a burial to the political,
constitutional and historical monstro-
sity of this demand for abrogation of
article 370 of the Constitution because
it is t0 no mean degree that this
demand was played up to arouse the
communal passions of the people in
this country during the elections that
the situation in Kashmir has come
to  the present impass. 1  say that
we must give the final burial, in the
course of this debate, to this mon-
strous demand, We cannot speak the
language of secularism in Kashmir
and play up the communal passions
in the rest of the country, and this
demand is nothing but replete with
the communal attitude of 5 particular
communa] party which has played up
with the communal sentiments of the
people during the last elections. For
that we have to go to the constitu-
tional history,

In 1947 the Indian Independence
Act was  enacted, as a result of
which the British paramountey came
to an end ang the Princely Statc
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became independent. I would like
40 draw the attention of this honou-
rablg House in regard to section 6 of

the Indiap, Independence Act. Sec-
tion 6 says;
“All Indian States shall be

deemed to have acceded tg the
Dominion if the Governor-General
has signifieq his acceptance of an
Instrument of Accession executed
by the Ruler thereof whereby the
Ruler, on behalf of the State, de-
clares that he accedes to be
dominion.”

Then there is sub-section (2):

“An Instrument of Accession
shall specify the matters which the
Ruler aceepts as mafters with res-
pect to which the Dominion Legis-
lature may make laws for the
State and the limitations, if any, to
which the power of the Dominion
Legislature to make laws for the
State and the exercise of the execu-
tive authority of the dominion in
the State are rospectively to be
subject.”

This was an option given to the
princely States. So far ag the State
of Jammu and Kashmir was concern-
ed, it did not cven execute the Ins-
trument of Accession. Other princely
States did. They followed it up by
signing the Instruments of Merger
which means that they merged their
States with the dominion of India,
and they just became princely figure-
heads. But it is only when the
marauding hordes were  hurled
against the valley of Kashmir by
Pakistan that the Instrument of Ac-
cossion was signed by the Maharaja
of Kashmir. The terms contained in
that Instrument of Accession are most
vital, T would like to draw the atten-
tion of this hon. House to two para-
graphg of this Instrument of Acces-
sion. Its paragraph 8 says.

“Nothing in this Instrument shall
be deemed to commit me in any
way to acceptance of any future
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Constitution of India or to fettar
my discretion to enter into any
arrangement with the Government

of India under any such future
Constitution.”

Then it says:

“L hereby declare that I execute

this Instrument on behalf of the
State”,

Then it says about matters with res-
pect to which the dominion legisla-
ture may make laws for the State,
and there were only three subjects
contained jn the Instrument of Acces-
sion, One was defence, the other was
external affairs, and the third was
communications. This was the basis
on which Kashmir acceded to the
Indian dominion. There was a clear
declaration in this Instrument of Ac-
cession; “T do not agree to abide by
the Constitution of India if I choose
to do so, and so far as the dominion
of India is concerned, ity writ will lie
only with regard to the three sub-
jects”, It was against this back-
ground that the founding fathers of
the Constitution includedg Article 370
in the Constitution of India. Its pro-
vision; are most vital, 1 draw atien-
tion to what Article 370 says, and for
this purpose 1 am referring only fto
clause (d), It says:

“For the purposes of this article,
the Government of the State means
the person for the time being re-
cognised by the President....”

Further it says:

“such of the other provisions of
this Constitution shall apnly in
relation to that State subiect to
such exceptions and modifications
as the President may by order
specify:”

These provisions of the Constitution
shall apply to the State of Jammu

and Kashmir as may be decided
upon by the President. But then,
there were two riders. The first

rider was;
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“Provided further that no such
order which relates to matters
other than thosg referred to in the
last preceding proviso shall be
jssued except with the concurrence
of that Government.”

‘This Constitution of India could not
be made applicable to the State of
Jammu and Kashmir py the Presi-
dent of Indig unless there was con-
currence from the State of Jammu
and Kashmir,

The second rider was much more

vital, It said:

“Tf the concurrence of the Go-
vernment of the State referred to
in paragraph (ii) of sub-clause (b)
of clause (1) or in the second
proviso to sub-clause (d) of that
clause be given before the Consti-
tuent Assembly for the purpose of
framing of the Constitution of the
State is convened...”

Which Constituent Assembly? The
Constituent Assembly of the State
of Jammu and Kashmir,

“it shall be placed before such
Assembly for such decision &s it
may take thereon.”

After Article 370 was promulgated,
it is by virtue of Article 370, with
the concurrence of the State Govern-
ment that the President made an
order in 1954 applying the Constitu-
tion of India to the State of Jammu
and Kashmir. Do you want to
destroy the very source of power by
which the Constitution. of India was
made applicable to the State of
Jammu gnd Kashmir? Is this your
understanding of the Comstitution of
India that you are making the
demand for the abrogation of Article
370? But, as I have said, there was
a second rider. Notwithstanding the
concurrence given by the State of
Jammu and Kashmir, the promulga-
tion off the Constitution of India shall
be placed before the Constituent
Assembly of the State of Jammu and
Xashmir which represented the
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people of Kashmir. It was a solemn
pledge given to the people of Kash-

* mir for the purpose of inviting the

people of Kashmir to accept the
Constitution of India. Ang then in
1956, the people of Kashmir, through
the Constitution of their own Consti-
tuent Assembly framed their own
constitution, Here the Preamble is
impertant. It says.

“We, the people of the State of
Jammu and Kashmir, having so-
lemnly resolved in pursuance of
the accession of the State to India.
which took place on 26th day of
October, 1947, to further define the
existing relationship of the State
with the Union of India as an in-
tegral part thereof and to secure to
ourselves justice, liberty, equality,
fraternity in our Constituent As-
sembly this 17th day of November
1956, do hereby adopt, enact and
give to ourselves this Constitution.”

This Constitution was sanctifiegq by
the pledge which was given by the
founding fathers of the Constitution
off India, Tt is on the basis of that
pledge that the people of the State
of Jammu and Kashmir adopted this
Constitutjon and enacted Article 3
and Article 5.

Article 3 said:

“The State of Jammu and Kash-
mir is and shall be an integral part
of the Union of India.”

What was the foundation of this
declaration in the Constitution of
Jammu and Kashmir? The foundation
of this declaration that the State of
Jammu and Kshmir shall be an inte-
gral part of India was the solemn
pledge which was uttered py the
founding fathers of the Constitution
of India to the people of the Jammu
and Kashmir State.

Then Article 5 said:

“Extent of Executive and Legis-
lative Power of the State—The
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executive ang legislative power of
the State extend to  all matters,
except those with respect to which
Parliament has power to make laws
for the State under the provisions
of the Constitution of India.”

By virtue of Article 5, which they
enadted and included in their own
Constitution, sanctified by the pledge
given by the people of India through
their own Constitution, they gave the
power to the people of India to
cxtend laws so far as the State of
Jammu ang Kashmir was concerned
and to exercise executive authority
so far as the Union was concerned in
respect of the particular subjects.

Article 370 is integrated with the
Constitution of Jammu and Kashmir.
The Constitution of the State of
Jammu and Kashmir js not separable
from Article 370. If one goes, the
other stands destroyed. If you destroy
Article 370, you destroy the pledge
which hag been given,

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Please
conclude.

SHRI MADAN BHATIA: I will
request just for a few minutes more.

THE VICE-CHAIRMAN (DR, G.
VIJAY MOHAN REDDY): There are
quite a number of speakets.

SHRI MADAN BHATIA: Since T am
on a vital point, I hope you will
accommodate me,

It you destroy Article 370 you
destroy the pledge you destroy the
foundation of the Constitution of the
State of Jammu and Kashmir; you
break your faith with the people of
Kashmir; you break the very exist-
ence of the relationship between the
people of India and the people of
Indiaz living in Kashmir who are
people of Kashmir and volunteered to
become the citizeng of India py virtue
of the solemp pledge Wwhich was
handed out to them by the founding
fathers of the Constitution of India.
‘Ang thig was the demand which was
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made by one of the political parties
in order to arouse the communal
passions of the people by vitiating
the electoral process of the country
ag a result of which the situation in
Kashmir was boung to deteriorate.
It was bound to create feelings of
uncertainty, feelings of doubt and
feelings of alienation in the people
of Kashmir. Sir, in political history,
one incident I will give. One inci-
dent one episode, one event gives a
dramatic exposure to the shape of
things which are prevalent. Sir,
Jagnath Sircar, a famous historian,
writes in his book “Legacy of the
British Empire”.

“F@T dIT FE UT FT A AT 9T

omar 1 ¢

“Number 3 prisoner returned home
at 3 o'clock in the night” Who was
that man? He was Rabindranath
Tagore. Sir, Jagnath Sircar writes
“If it was really necessary to keep
Rabindranath Tagore under surveil-
lance, there can be no greater con-
demnation of the British empire.”
What do we see today? The Governor
of Jammmu and Kashmir, Mr, Jag-
mohayp  dissolves the Legislative
Assembly], the last political linstru-
ment which had survived in the State
of Jammu and Kashmir. We hear it
from the Prime Minister of the coun-
try that he was neither informed nor
was he consulted before the Assembly
was dissolved. Here iz a Governor
whg takeg such a momentous political
step by destroying the last vestige of
political instrument in the State ana
he doeg not have the decency even
to consult the Prime Minister of the
country, much less fo seek his advice.
If he could neither consult nor could
he inform the Prime Minister of India
before taking the step, and he could
get away with i, there cannot be 2
greater  indictment of the Prime
Minister of this country and the
Government which he leads. I sub-
mit, Sir, either it is a total abdication
of political responsibility or it is a
total slippage of the authority from
the hands of the Prime Minister into
the hands of those on whose crutches
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he is trying to survive. The Assem-
bly has been dissolved. There have
been opinions which 'have been ex-
pressed that it is unconstitutional.
The President was not consulted.
Under the Constitution of Jammu and
Kashmir, under article 53, before dis-
solution the Council of Ministers has
to be consulted. The Council of
Ministers was not consulted but leave
that aside. Maybe, it may be embar-
rassing for the Government now to
say that this order was unconstitu-
tional ang we shall withdraw it. But,
Sir, there is a Constitutional doctrine
of necessity and that Constitutional
doctrine says: “If there is a total
breakdown  of the Constitutional
machinery in a country, if there is a
total breakdown of administration,
then, the Government or the admi-
nistration which comes into being to
grapple with that situation irrespec-
tive of whether it comes into being
under any provisions of the Constitu-
tion of Jaw or not, that will be
considered as a legtimate Govern-
ment,” That is the doctrine of
necessity. The foundation of this
Constitutional doctrine of necessity is
the ancjent dictem “vox populi
suprema lex”  which means “welfare
of the people is the supreme law.” We
can resort to this doctrine of necessity
in order to resurrect this Legislative
Assembly which is the voice of the
people, It may be a weak voice but
it can become a strong voice. It is not
that we are without any Constitu-
tional basis. This is a Constitutional
doctrine. TFor heaven’s sake if you
have to initiate political process to the
necessity of which you have now
belatedly awakened, then if you
cannot  withdraw  this order on
‘groundg of privilege or otherwise, you
have the power under the doctrine of
necessity to resurrect the Legislative
Assembly. You can co-opt into  the
Assembly, people who represent the
secular voice of the people of Kash-
mir, 1 will take only two minutes,
8ir, In this tegard, I would draw
the attention of the hon. House to one
descriptfon of one Mr. Sherwani. The
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description was given of Sherwanj by
one Margaret White, who gave a vivid

account of the tribal invasion of
Kashmir. Who was thig Sherwani?
She writes:

“In Baramula the towns pecple
tolg me of a young Muslim shop
keeper who had sacrificed his life
rather than recant in his creed of
religioug tolerance. His martyrdom
had taken place almost under the
shadow of the convent walls, and in
the memory ‘'of the devoted Kash-
miris he wag fast assuming  the
stature of a saint. It was a curious
thing that the tribesmen did next.
I don’t know why thege savage
nomads should have thought of such
things, unless the sight of the sacred
figures in St. Joseph’s Chapel on
the hill just above had suggested it
to them. They drove nails through
the palms of Sherwani’'s hands. On
his forehead they pressed a jagged
piece of tin and wrote on it: “The
punishment of a traitor is death”.
Once more Sherwani crieq out,
‘Victory to Hindu-Muslim unity,
and fourteen tribesmen shot bullets
into hig body.”

There are hundreds and thousands of
Sherwanis who are flung cross the
valley of Kashmir whose voice has
been stilleq by the narrow adminis.
trative approach of the Governor,
who was sent there and who has now
come to symbolise as an instrument of
oppression in the State of Jammu and
Kashmir. Let us reach out to these
hundreds ang thousands of Sherwanis
whg will rise and cry, Hindus and
Muslims, whether they are in Kash-
mir or in the rest of India, they are
one, one nation, one people and they
will remain one nation and one
people. Thank you. *

N gew fagtdt areed @ WA,
sreg-FefiX &) fasdt g€ feafa ax
weq ¥ AT Sy A9t g &, Ag ;9w
3 sx wfeew & gr-wfaar
;: T UF Sea@AT TgF & T8

)
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[+ mex fagrdr aradat)
drax uws gelm 3 wifes
Fwaw wing & fqaifaa an  Fear
¥I7 ? AWAX FRA FT JiEgw § AL
feest WY 370 wfwsr 4r 7 wrew-
N @FT AT Arg FYEM qrar wav ?
¥ wrg F Ay F oA gar |
ST qIgT AMAX & | AWAA  FI%RG
Izl 7% | GRE wsgeAl AT gfa-
qw F gy 93 gC X, ™AL aAg
gaar § weT ¥ oW W %
fag wo A, nvT SRR IR 7 QT
X F I WY t‘mfaur fzar ar
& TIRN QAT AT arfgq | Y-
I wa § faer 2, ww| ardf
* amg Jd faar § AN v FHar
gF TRY & Fqdr g & 1+ agi
wyd F, TR FeAm, wieai
¥SANI, AL HET  [GEAT  RIAT
gfaver & ¥ faqy & a1 @rew

Ragew  9IGA0 A1 e 8, weg
negeal ' FIER B AN frewar
wrfgr 1 A JT F3F ¥ WL ? @
foay saer feafa arg Seq-HEAIT
g ?, AT qGT AT FITY
5 ¥ & 937 gaT § ) WU g9 99
' q§ YEAT@ TN FEY § a1 Sasr
woag &, AF g@ g Fg wower
qagy § qre-faarz & o¥ A T
¥ 1wl AT fxw wdar & fs
T g ? fET g seir A
grem wifge

§ uF FT@ AT FFAT AGAT |
370 #1. ==t g% ¥ W1 amw
AT 370 F T A qwy [ Fanz
#ifF 370 A FFT A §® Fewy
¥ ast fRar o wr @ | 370 ¥
% amr 7 &, 1€ fard At )
370 9T tra?r ¥ wgar @ g
gfura ofcag a8 gf @ a7 370
qT wawe 91 | §¥ qrQ FrEaE

fq wT @Y | WAEAT @G A
.’-??r Ty gud g3 fwar g1 f5 370
LFr aar wed &7 9§ 91U ar a6
aﬁuﬂt F arq fefesfma w3l 3
frer WYX gaea 7 Y, F¥W@ DAY

[ RATYA SABHA ]

“onila

J & K situagtion 464

T, a9 ¥W § zofwe Iaer § agar
AL AT 1 ANIIEITHT RIS
1 g fear ag & o a1 wgar
g1 Tlo WIATHEATHY AT ¥ Fgr :

“This discrimInation is due to the
special conditions in Kashmir. That
particular State is not yet ripe for
this kind of integration. It ig the
hope of everybody here that in due
course aven Jammu and Kashmir
will barome ripe for the same sort
of integration as has taken place in
the cese of ofther States.”

fF At ATAAL A I A8
agr fo qror o R 0 g4 G R
!?H‘HTT qv Glti-ﬂmﬂ't I9F T Iq
219z g AT A T wd @
AFA-FEATL AT F AFA QT ACM
# gfagry fanlat &7 a1 F7 <@

W IaF Je Jar, ¥ et
wt“r srdaEdl & 9% amar, 1963 ¥
FRMAT medt ¥ qfed
WNRGTATT AEE A, FY FAR ARCTONF
W HaET Y, garw 991 91 f5 g
370 # 1 feafq €7 & Ctew o
T W IAT qEHT GATAr ITFAT €
oy Jrég g 27 AFFT, 1963,
‘fea o A Fgr, ¥ 9gF F Qg -

“gart T & fa awr 370,
sar fe wfagra & faar &, zifasa
nafq weardy

fwr fodr azea 3 =gr f5 AmA
faiy & s1 28T &, g% WA g
gfeqr Y ¥ w3 g fear mar fa
g T wuor ¥ wfgg) feg o A
St To wuEr ¥ Fg1, § I¥ o g
FIAT AQATE -

as the House will
remember, is a  part of certain
tramsftional provisional arrange-
mentyg. It ig not a permanent part
of the Constitution. It is a part so
long as it remains so.”

zue T HY @T 1968 W U%
#-gHE qeaa faar. qr faad

“Article 370,
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aais M wg ar_f& aep-seER
FT A IRA X A G AET AT
fer wk za% fag 370 = €
T feqr srar =fgm « 9@ 9T aS
ddr FzH gE AW wR I ¢ WA
@T § T oaem Tz ¥, IE9 Sto
wifear 4, ST SaFr andga fl |
FAg aE F ML aR®AT B ara'
@ # &g Awm 9g wRAT g

FFAfAEz qrél & wews ¥ qral
qra AT FEqfaee foa T8y GEwd
gin, agi agt & ¥ armr § A
a7y e A agr fa gwr 370 @
gy @ @ AT =IET W@ | BT
ATET fa%sr 4ar AT AATEEST ATA
§ FYNT &l amAr @y ¥ fag
TT F 1 I @aT a1 fF G 370
am gWr arfge 1 fedr 3 7 9w
gz Arq gy awmr & oag sER-
AT AT f‘amgﬁ gs feafa & fov
fardere &1 #arga sara o7 farmerdy
I wade A & A4y ? ¥y 7g 99
a3l & f& ag @ru vs adEwfas
flare @S a3 g ° oF@T Ig AW
T 2 5 3a 91U 31 AWER AT
AT & s A9y fau fawsy feafq
A A FY W T | oAQ qATF A
Tadfe & 9w wgwd 9 Wew )
gg @M A 91 @ & sem-aedR
¥ @t 9 sw F1 ua feqq feafq
A 7€ 2, uT Sarw F AR F W@
A gars 2 @ § f3 9 gam Fr
Mg, 9w W wWH I TH
ar # fagg fexfg & sig
¥4 faar arar arfge ? g0 wa
¥ ax wSHl FT WMTE AW FHT
awfgy 1 a7k Afwse @ A
wfgh 1 q& 4T § ©& A 9%
amar fer °31 | ofge o 7 Iax
faot f& g 370 o Wr g, faas-
fand fwa it | 3g af =31
arT 370 W w@q, & g @A
gz gt gar g 1 faw o g, faw
Ao @y Ua gfsewr &) A AR
¥ gar T IFGr AMAT ®z H
Fwmifas Aawe ¥ ) e gm I
AFVE BT qW T ar AR §F 9
arer fagly am ¥ ¥ I ST

[ 14 MAR.
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T ANHY 9B I | ATq FART AT
I FT Ffmw 3T @ E LA™
ITAT WT YT g AN FAC W &
fd gn 5§ angda T W@ E AT Ew
370 TTT &Y HATCY FA FT J71F T ¢
g1 370 [aArd FIF F TG T
fife & fears 7@ &1...

1 Ao Fo Po AIFE : =T T,
A Y 9gFT GNET ag wFT &,
ag 3% &, gifawwe wifasw § 370,
ag §gr & | Arew ST 3@ T§ &q
AT % | FfrErt aare faasr oy
# 033 Fwr =rfgr, SEH gAmT
e wfs gt & fa And o I9H
w79 gY

N gew fagd ared
wfa &1

st qa'o%ota'o are : gf= za-
fag @Y § fo gn =t gR@we A
greq | sfagw 38 few @ afau
30 ¥ ¥4 HT AG AW FT AL
¥ U gardr awvg Ag & Afaw
ST SY A9 I3T W § A HIGH
marg Wt 29 faar q@ fa swrfvs
agwg &, ar & us @A IS

aeaT g ... (3A’dm)

N gew fagd TisEd : wEd
qgT AIST dard J8T | F FH 9
HET STgaT 971 370 faBd 40~42
gra I @Y g A fand ?
370 ¥z w1 gafay grag a8 fard 7
370 @3 gC & graw fawdt @y
qFIT & 370 ST TP FI & AT
@Y 9§ AT T g |

ot faEswtia  wieAuE ST
d A iy # way surer fawmdy
. . (w=a@)

sl gew fagdt atw@d : Parey
args, § faare ¥ gl ggAr wTgar
g 1ar za faare § g FM@a
& foal ¥ 3@ fva@wT @t IR
qfaar faarf <8 faww go o€
IEM TH a6 R §rd iR
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[sft wew fagidt ataT 4]

# frgmr @A #@T gEA we
AT 9T IF FIWE  guA (20
AR SE gaw § A ar.a.dr. #@
AYet w47 | A waax fa%ag s
THIL BT F AgY €1

M glEax Ald BANT . I[AF
9§ agg 3.9 ... (|EAUE)
THE VICE-CHAIRMAN (DR. G.

VIJAYA MOHAN REDDY): Kindly
listen, plegse,

SHRI V. NARAYANASAMY: He

is your pominee. It is in your hands. .

(Interruptions)...

N fagsaua awan  Wiey
AT? FI@T AFd & AT T GHIGT
Gl qFd g ... (aqUTA)

ST quaatw fag (@sn o=w) ¢
AGFT ard¥ ST WEET QAT ...
(eamam)

N gre Ry aTeRd - W=,
SET-ATINIL & AT S A faan
gerar ? wi SAay gIEv ? AR ¥R
qTBT FIA FT 7§ 4 | KEF wHKedAl
W 9Ad AT T | A [0 AT
fF AT SAET ¥ @@ wegear
1 glared fgar av HfFT ag @
a9 § f5 i T A weE wgeal
1 mag faqrs 4y ) QA F frewr
41 | AT STMET F7 ST g
B oF &5 gUX Jamfy
FIOHIT ¥ QY F WT A¥Q 47 7
W o grar iy Gen 7 gt
FAqr qrE FT QA F@ F g
IR A g SvrRaT] 9 faa
[ oA M gw ST B g
FET AT .. (HAA)

wgea, & faraard ¥ sywarg )
WA St qF AfFT 7@, W 9@

[RAJYA SARHA]
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T ? qER gare o aE ot ) gmr)
qiét @ amrg oA 41 9 AT s
A A 1 guA FEl B oz o
JRT Fr W9 @ O§ A gF g
GqUS T & | SHFr Angar 2, At
gerwaT g 1 ag w8 fewry ey
ara wg & 98 ad ¥ MY mfam
HMY SAHT TN Igf @wr qr 1§
&% fory + arq & F@T | W
FAGT ALHIX FT wEal av |

It gFo Fo Mo THeaA : J7 TG
T oWTF F@gN & A9 ) o P @
AHAT FL 0 T I7g |

N gEw fagd aiw@d ;. @@
{T8T % T NST  ARR &Y Al
5e Fal W W@l g 5 swRa W
g% F@ ¥ ata A, F@ AW F
atg & qF IF 98 R AFSATL 4,
AR T § AR BE FT AT goT & A
grEsATfwar FHTI U § 3960
ft wie faur | F fau a6 U
ag x&! WY S Fga wefacAg g
QFe N d5F g1 Wt 97 IuA FE!
T f SNET R SEEl W avE
g ol faew & fay U
AT A 6 W owy, ag & A
et g faeg I AFT A AR
IR R X qREAEAl F @l A
qqr F&F W Id | 98 vl
g g o faaw Wy 4 f5 T =
FopTe £ 1 <@ T M fpe g e
FT AFT qF g 29 fegrd q@aar o
W fra =N O FES SR N
g, g1 M 8T T ¥ | A TR
FR T 90 qUER FT SR AT
gdr w1 e adi gf 2, O 3%
29 fegld Wi @& g | MW aw
RN T Fof A 7 T i
F TR ¥ gg w9 fgar w4 ) a=s
F ox arqigs § fa@r & w®
RNosodt oF 7, HTLoTgoTTO F WATE |

| AeE awt - I g F
qrq 39 & T 1
N s fag? arwdd AW

QIET AR [N AYE, AMHGT Wy AAT
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RIToQoTHo ¥ % I & Ira 17 fip
AR AT & ) @ oY A e,
“Irdr AU miEva g1 a9 aes
T argifgs foaar g 1+ Svm@ET 9
frafaa #t 7@ ¥ qgor gaAl afafwar
afl @ 1 qre w, WA F g
g fow aft @t 7 Agwarw ot &
N STAIEA F w9 @ uaifeq 9
AfeA ST 978 FW T ag AT =
a4T {6 18 T AReTGouR 0 F ATFAAY §
A 9 A 59 FH F faqg 917 §—
3% AT F 2T U sea-ww gy
T~ ~4g A= F 1 faeq g, qwdt agd
azq 1 fag@q 7 a—-sa% ¢ G
IT AT A, TAY 98 GWF a9
Al T qAT, qg KA gEI ¢ A4l
ag 9 aFTT g4 & g o9 7
afFq ag gea1 sy SwERRE F A1
9T W MWr |

SIRNTAS i, Ok GG F FFAT
FIFT for @To GIR@ HFFT AT STARRT
a9 E 98 9§ “feT eI and
I FO wud eIl g0 A «rfey
g ) 3§ oW T d@d @I g f=
A & A FqA AW g, ww
wfadi € @rsfa 78 @ awdr 1 38
T71 A Fag WA o T A T
A TEEX WRE@ HFEST F WA
faQy IFe T AU ar FaF AWK
aaF N & ¥F9_ T 1 T atmtrﬁ
FIIT A W@ A qgd qa W@ R
Iq¥ FE HIM BI® FT ag =
wFal | (S0qEA) F qiAar g wE
argas ¥ xg faar a1 f§7 ag IT,
@ & Igh FE wer @r... .
(zAaYHTA)

N YA KIS GANT . IIE &,
13Adz F)1 AEE wrga 97 T@ I
F fa A9 IFFT qAT Q@A D
TEEr & &9 )

N gz faatt't FreRA : AEANT
T ArgR 41 q@ ar gl arga ar |
& Sl ATgA 4T 9§ ¥ f B
arga fas oy &, & amt # a5
g€ | TEA Y ' B AT ARAFT

[ 14 MAR, 1990 ]
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g e A FT | e ¥ gg 9
dEar a1 f& Ave SadEs =Y 99
fear waral ag swler 33 §a W
ATET 1 98 4k Frgr g‘qr | :[?,Tamqr
€ ¥9 AT SERATl § st
wfafafy #1 Ay 577 F7 9%@ 2 |
ag Fad WAl FT qHEAT AT 8
#Tq @ @ qgl FAAr | ST RfEHATET
g, Wt fagesardy g &t Fwdw av
qRd § 993 FET OGS F SAET
T & &MAT Y 7 ugar fwm
Ieg AFC-IAY Y *TAT 9FAT |

# wwar § awde § uF gl
GG §, GH GG | gF AW
g} 7 9T RIS ATEF F WL G
fo w7 are @ afgw | AT HA WIE
zglga Wi g @ To ag § wawe
giga 1§ g ar m?"mnr F 9T
g, 9g ST I m gIEy Agi @
WHA | AT GEHT GIERT FT A
BT | Q% 99T var? §Y WaT g ) 9g
w7 gafeT gk gor Z, dar faa
wHT A 3 @ 4 f3 agdeas anm
q ua csa#zfa—n der g1 vEr 2
ag S g ) A sfawar €
T g W T Sfafzar 3 far #
D& g, § W T mwy fawAam @
W gl [T §

SHRI MAKHAN LAL FOTEDAR: 1
did not want to use the word
‘Muslim’. It does not behove. BY
‘the son of the soil’ I meant that a
Kashmirji Muslim should be the buffer
between the country and Kashmir.

Nt wew fagrl ataAd : agea
wrerefaes fEat g Iad Ayl
98T | mrﬁszu arAfEY 7™
ARNFET &1 7 3w | gA Aw A
guT@rT gAr g R wiigsqvra
A § | AT qF AwEa g = i
AFAIE I HI§ SART G T §
JF TAF) GIAT FIAT gar & HIT
fageFT S qara AIGRID 3‘ra )
o d% W § feaa LA
79gd QY grar | GFAAR FY q19H
F T AST-AAT TG AWT | TR
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[#fr mewr fagrdr Fwqaadt]
uF z‘mr iﬂ"( IH YA F GAE AT
@y o§7 | ¥faw gm I § AR
Awy T FrEdl H oW a’% g
AT weR oY AsY T § oA, SN
2587 AT {Far 1 Ao cﬂw I
AT I T 453 A, SR ST
Frefie #7 fangdr g feafa & ad
¥ wgi @t o faregeg F 9gF Arax
SAFT e | g qwma A Fo q,
Aqqe wez Afesem 4 agf mwar a7y
TTo [T AGEAT A IA qAT Fgl
a1 {5 SE-30EAT § Ig a4 fegfa
gr 7€ & | we@ Aga w fuasrg
g ) I agrfs 78 & Agar age
St @ &, weAr-qrel  ara fag
@ & ¥ %9_97 [pW AWAT ATZAT
g‘, afrs ark 3w § w0t @I
wrr, SARY Twadraa & 1 ®ieT §TET
Ffew orad & I79) gn a9 §Fy
2139 @@ F Ay 93 aF A W
#T @3 AT ST G9 T6 GATE FT
garerA &7 g1 HIT g ) wraqfa
W & fau, Az &1 waNfa s@ &
fau, agx 288 930 AT & 1 FWAIR
& ary fodarg 7 #¥ )

saFad #1 F¥r ufea §
FEAGET AT AF T T JHT JAAT
Ay § @ 3wt g fa AR A
difg adt & ) Afa @ g @
#gr arar g fa Nfe sgx aar @
2 & Uy U3 A AT Fr AFQ §
fag Y gy, 9z 1 A, 77 A
AT FFAT § | AR of fwawwT ot
A 73t fa s |fFar ger f5ar ar
@ & WT zg s &g S Wr &
f& g wadde 1% & | wgIIAE
WM 3 gy B f& wfpsm &
FAY F7 7 er‘rs FF fegr Argr
T I Fﬁ F ST g & ar
RfFEr & A /7T T T FEY ¥
31 Frar g fx a8 TR diw
FIXAIR i ¥ BT 1 AT ST
g waddz dts GG & Iw AF A
gz g A1 olFwed saw A
qITPT W AWEIA @, q91 FWER
| W AT [T AT N FEX

[RAJTYA SABHA j

——— e e

J &K situdtion 472
Fat sff ot A vy T Q AT
u’rtagwaa\aq:taaﬁtm
FENT w2t 7 TE qTE FT HISI
maT dar & v ¥ 7 ot af qFT
urf § 73 TRl A & st ¥ 7
feq wET q FRAT a7
T a4F FT Ia¥ 4% § a7 ¥ fau
qga qST I T TG g 7 WILH
£ IET 4G 2 | 9T I AT
a Im awxrﬁr F I@AT AR
21 39% arq ¥G WAl 4 wawg
A gu A fag fwmEd @ FwElT
#F warqg AT 99T & QTG I A
FW & AW ffan 5T @ §,
IT % @Ar =gy,  saw
Eqragrde 7 MErT f&ar AT arfge )

CERI CIC B o g
gLHIT a7 T &1 AT f:mrg;rr ST
&% FW a9 g | AfwT 7@ g
gaT & faaq fras? d57 A TEW
T gl } 5 wmaT mow
gam 2, adl fawr ¥ waw Wy T
2t oy gfufy aft & 9w sfafs &
7eS AW § | IR gfeeHio T
g1 oI QET W F@ FAREr
giqt 7 g ... (swrm) o

N fazsara maw va a1mw
gF aqr aa‘f & q Frarfeatar fafeex

g ar am §7

st gEw fagrd aradd . g9
AT Fifdw, WOHT qFF 9q7 99
AT |

¥ fAasT & v s =r§ 9ga
: mE g af g # W g
A A TN WA FT u‘mara
g1 TV § @ TS gAT a8 WOT
agt ar | RIT FIE-AT8 ITEr Qe
T gravgHar Gg g oY, g9 ag
ﬁrrc-rﬂ TF ART HEE QI FL
WM Far fagasT ot AT =7 der
St F o 78 5 A ghai & fag
T WA A N Az fAd 7
%a:r%faqaa:rﬁm%w
dm ST eer & oW wed
Wy W 9T 3§ R, W@ OF
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maERifee s @QUT | WG F
fadrRal 7 anar, Wi R o waED
U =@ gor, wika ¥ g AmflE
w1 qUaT FT sfase fKar sl )
R fFEl W AT 9T WIS &
fae fesd =1 @ ¥ waw Y N
TAGT g & I | eF fae
v s afeiA AT 9gar a8 ary
W FWT | GGATT |

Tq Wit (st Wi gAT )
ITGWIFRET Sy, FEAIC A quEdm
T FE G4 g § 97 T I &g,
ARt F¢ agufa 3, A1 &3F & o
I feed # gw 4% &1 wa aTw
¥ w5 faa A qargm A § &
FEOT @ awear afy wwWT g o
T gz A ag Uy g fF ag zad
T g faaan fiew 42 @t F
gfagra 9 zadr fear o ofcfeafy @
AT AG F ST g g T 2
ST f43Wl wTHAW gw WIT 99 @H
wa, F UgEAd 9 W IAFT AIAAT
W & fag aruw A uF »EAWT F
wgr & T FET § oy feafs §
3% Uvx a% @ ar faIel affa
FT BEAA9 & | & & 99 TQ fqua
9T §F @ g A dga FT W@
I Bl TEH AT gEAEUAE  F,
qifpeard fad A, qriEcat AW
FEC &7 fgrar E, | orlw@A
FT THTAGAT FT M A 8 D FAT
Ar W@r ar f& FIT Sy wqE-
argl wfrqat € % g% 8T R &1
[EAT & |

SHRI VISHVJIT p. SINGH: 1 am
sorry ¥ have to interrupt. The
Minister has said just now:

Tt ¥ St FTIT T fewar
g A% orfsTary & w59 T Y F-
H 7 fgrar & ae w@ar FSrfgw
Please make it clear. We do not
want any Wwrong message to go.

oot wat e c F g @sel
N €T FWT AgAT § | arfprary

<~

F g 7 W NN 57T fR@r 2.,

[ 14 MAR. 1990 ]
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M W wg faws - 9IvE §T7
fezar €1

N e gt - S AT F T
feegr & a@t aifveqry A1 SgTAEAY
N NTY g8 a9 38 1B 7w
TraarTfedl & gn €Y WHIT & ASR
FH MT FWT F gaT w} Y
1 I3ar @t aFAT & @ IIW
® w0 W | IwATEA A, TEA
MT FT T semaaTRA ¥ 7 35
FH a9 qrFa F@rs & afew A
aTxa &1 faaar &wTs iaT /a0
LT SeagEr # onMl Ry g
H ST &% ¥ QWi USAfam I F1
s Yeafafasiss agi 9 AT 91 34
sfafrfavica & =i £ go1 1 o9
FEUE %8 axAT & 5 a8 =W
g1 A9g g A T AfiA wew
Ay A ;M€ qwelts GE7 A 9

TqEREGE WY, # 9% fame ¥ W@
qmr agut  w@ife sdla &7 ssi
afe gw algar fReagr & ag ==
g Wi e w3 g aga agr avmAt
F7 faug IF AR FaE wwA I
faarsl ¥ fee agi Vv o foiw
faaral &t ziawt =fgd 1 ag Aad
Ty g fo us feufa 1 ammar &3
¥ @rm § urS g @R d8i 9T g8
REF FATQR & | qF @ § 5
5T % aww geeal ¥ faegie WY
949) 9% 6 98 ¥ fgear faar §
I8 qIq gT & A% A 9XFG M
f& =T W TH N F W T
¥ quEy WArgT % & @er § |
WEIr ATET HT &7 qgi 4T WA Al
98 ¥ SN ¥E g FT ARGATH
AFUT a1 Fm fHar 5 w&R 48
7 gans fa 38 9 FIg@ FW F
faw ag =¥ @S § afex ag wra
®T wA fo @I W HIT A &Y
AN E@IR P 9qT9T & A 98
gT & 1 9g Armal 399 T alg %
difag ad & afer &€ Al wT o
919 @I SUARG § OTH 93w W,
w17 TeAfas gwt 4 agan fkarsc
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[ st &t Ers)
T qqIT H7 Ag WO § o ars
uF adgdy S & foinh aur-faer,
ORI 98T, W F GRAT T
qur way % sfefey 43 & 3z A
amfes X 9T 3R WATH ¥ av §
fo swn & fafs 1 3 g
Arg #X 1 T gAE # AT w4t
faon € feai & g & w7 Az gana
FHTH I AT o A afefaafy
gaaw&ﬁﬂﬁraﬁwg 79T @ BT
THAT REHIT B F AR AW
gar § 1 AWNLH dgm swrefm
FOFT & HHEAT BT AT AT &, TOH
ga Al i @ agafa &, @@ #9
faarr & fag zan fogw feagw
T & wWR § gaEfas afwar,
qifsfzaa orrT ot g3urfas gtEwar
I &, S afwar w2 Siew & e
T BTN ARSI G ]
r: fEme w0 & 3g o wwar g
fa e wsdfas S &1 g& &
g1 Ff 3a% g3 Fg 97 UnAaE
T AT AT W FT ATTEEA g,
g9 97 FH HA AN WERIT B 1 TW
Rt FY AW TZ  ATAT AT, WA
gn arr AT W & ) agrt |
4 A1d g8, qAAR waw Ty ¥ W
ST fR&F 1T & wEw nAT AWK
fras 5T & wa% atq g5 0 gH oA
T T ET G AN (A% x
GTT:\T‘T Aagl Wi wE ¥ Sy oy ey
& fay 4w it A ¥ | qr AT
WH AT 4 W AT s AT S
gig gar % IAH UE ;W Ay Ae
& A H AT 4% f5 wEIT H aw
PRt o7 sEir ar wEfEn ard,
T & I fgen § f9aa) ga @
FHIX F1 FE ®F HT ART §
famEa & 39 1AM T ayg fuad
fR 5B HATEAAD BN AR AR AY
RTAT ZT ATART JAT BT TATH 4T
% ¥ ag ag 7 & T wsAfas ard,
TsAfan g1 or g oar W faEr
ST HAGAZA BT G, YIFW0 F
fag gz Afqds gy 3, Freic §
TET_ /AT gz gfRas atg@w g,
T AR FASCAT B A GTEA

11

[ RAJYA SABHA]
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2 agdw & o frdY gF ¥ Q¥ 1
U5A BT § TAX HIAFA FASA w7
WA &, AT e ¥ ey qu E,
afes g7 T I IgY & fw g™
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S fiw § sran, I ww@n
F qIT AT IR oA amw‘%
TAHY TREA(, g AATEAQ T GG
TRl T 3T, IHF f"lq AgAr, SiEt
%15 Ot aThd WA WA H FR B
§ S anA@ER & A9% F ST
g, S JEHITEHT qAT FE A7 QG
FET g1 AT TFUAT, FIfH i<
9T Iy THTAAT, F G K17 A
Cmg g

SHRI SYED SIBTEY RAZI: Mr.
Minister, who will go there? You
have dissovedq the Assembly, you
have dissolveq the  Legislative
Assembly. Who will go to the
people?

T At gAtd@w: qFE AeeE
& SoMTgE S iR AEAY 9RE
eq qE &Y THA Ag v W@ F1
TeAfas #17 Fa& 7 gU AN
ax difgr agt war & #R fEegeaw
¥ ooe 9 g Ami §, Wl |t
¥ 3o Fusrd dm g oW ¥
te ga @ ag w@q an ¥ oty
frarsmar WY oy awr A feEd
wen P WRA W g S qg9 %
g ar {wr gmd F% - wWEw A
g gfaxg =7 & #iv gmie fam
% FW JE @wr ¥ fmfra L
fs & ==_AT § IFT AYA AT
7§ (#mamA)

CUBMECEER LRGN (CE
=7 g amr &1 A&y T g0 §I
F ST WOX W AT (Fa&A)
g <AF gF d\fRa &9 @, a8
FIT T9 ¢ WL IART e @1 ugi
FAEA TR SO - 1 3

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): All these
points have been raised in the discus-
ston, Please take your seat.

T st wAiSw o SoTETEge
s, naAfas §iT g, safae gw agl
97 QT A%d g | AT USAIas
FIFFA 7 W, ar (67 gv AW Fet
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£ # IF uradly a2y €9 I
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FET W
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FE AT BY, 4 AT AT AL HLH
g1 gwEs % ¥ T -’fg“r q%
W g UE A |/T /T W 1 oav
f5r oodfos &9 faw q@ & &%

o fHur qQ, ag @41 AT Fary ?

TTo TWATHT qTET (ST sdm)
mAFY A7 IAHIT 07 ) Wy @y
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o A BATES ;. ITAern
Gf-, ¥ 59 @ &1 WA 3 f@c
doe wii £ T aadtas s &
FIW T AT W OWET AT A¥  (FT
q wE A anEd A SR g

st ot gEdw fag: ww A
quAi ¥ g FAET A7 fF o ey
HW FIAT AT F?

N as s tAq: 41, g7 w2
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A ®L B 9 M {oawr Fw
fogar #% 1391 & &9 g, uz I@
M 38 T B, A TH HA FT
37 qedfas AT T oApaw H,
IqF FHAFAT F EGT [ MR
39 GusAY & afwe WY, Sy s
& g fa@q &1 AFT FW F&
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Jaawizasy 3, 94 IHT T

- I FTOR A q18 | wm W,

G vIIT FT A7 AT F34T GEL
% 1 afvfigfa  gis EE) 9
6§ f& aTeRT AT e @
ZdfE=a, g. FM FE
feafg = aft § 1 721 o7 #wosar
¥4, 44 Jgi qv «.‘srr 1%, T8 4 HH
FT w41 garaaiagi aﬁr &tk &
a3 W g 31 IawT fatidi xv8 &
a1§ dlpg I8 W R
ngATA F oglasl ¥ fewd | @y
nGad F udEm T puAAAR &
99 H nEdld § gw feat @1, ag
gad 417 {5 g ama § 0 sl
%, TN WiEAsT A9 H. SEQ,
W S oAma 7 @ £ fx aquE-
QA w1 amar Q41 = fzu. .
(maum)

SHRI VISHWA BANDHU GUPTA
(Delhi): Sir, the Press hag no protec-
tion in the Valley. That is one of the
important things that the Press must
Le pivtected otherwise there 4§s no
gcecond picture,

oY M WAV gW FEY AT 7%
WU fe oag g g3 @ negEew
I3 § ) 38 T LTF oy FAT @7
TFSWH WIHST o7 &, 84T MWTa
AT T SEQ F 1 gA WA 3Q FES
F AT outg & @1 § AT 9
FAM F1 X FH AT UF A9Av
a1 ' WY M a‘m FI

WwRE

st BET Iraeiw fag © arvig
T S, wx & wogi-iedr EY GFar
2. (srEa)

M AW HRR 5T (SN
Wedt g1 awal @ Acaq S H A
g & o gn By AR waq |
TR 939 &Y 4 F@ | qfw Tedwedy
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R afiar a1 fear #} g
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shiFe TR AWt g qfcfeafasy
7A@l AT FHN HT A H
FIH TSI FN NS ¢, IAR! IITH
T FW BT w4

wiraq ¥ F8 #T 919, fwa
sqe § faa sm & g0 @7 §,
3Iq% gad § AHANE a3 F quwA
#F | S G HET A, N QEA
SgT &Y Em A sfafafacs ®TaT e
A B3 W A FWAT ¥ wEA AT
AT 7 F FAHT faar wifgr *v
WX €9 3@ & w9 wiawsy  fgey
Fr feeft gFe wygfs 7 og9
gafT aFed fogr 8 & fafima &
gt g fF O Wt qe2 g
FIWIT 9T gV, S¥ Iwe H g N
FEIT Y MT KT F AR FH
FAW HT FW AT A FWHUE ¥
Sad o 51 fagd amy & ar qw
& oftgT §, q&v FYE W gma At
ST FFOT FT WQ TF Qa0 gl
¥ oaFe W |1 F F WA,
B gaAr & FA (% A A HATA
FW &1 AT F, IR A S
3B F AT g, g TH FAA!
sr‘r( €q quwndi Fr I3 F fan
Aot W wR S arfuea s S
forqi@t AW qTggr AA ¥ T
g, ag T € w9d § o=
§ afy, afrw adi T F 7 IFsT
A EE D A, I qAR F AL
9T W g fardEr@ et g,
#§ ®IT T AN F FFAT ARAE
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SHRI JAGESH DESAI: I would
like to know one thing from the
honourable Minister. We are very
happy about some of the things which
you are doing. In Kashmir, whether
it is the Congress or the National
Conference, it is irrelevant. How are
you going to activize the political
process?
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N W wAfdw . memm o,
% gq am At wg A% g f7
s ww agr v g, SaE
AAAR BIKT [T wiiw 9 wyar
ox faey &qTq w@T F 1 ar 97 F
W aF AT AI-IX 4 Y F
azR & WAy AT @37 ¥ ;e
@ @357 afwy £, a3 Qi
eF T WMFT F UAAfaes afwgr
1 @ AT § AT &, 3§ g
&7 @I T Z AHT F |

ot sTHT wnwelw fag . W
gifafesse ofreradi qrq ws sam
MY & A sFqigee foieafar v
gt 9T § ST W FGF 367
aff sTv mw ?

SHRI VISHWA BANDHU GUPTA:
Mr, Minister, one thing that can be
done immediately with regard to the
media is that with the official media,
at least the electronic media, some-
things can be done from here to make
sure that the correct picture is pro-
jected to the Valley, and I think this
may need your immediate attention.

SHRI GFORGE FERNANDES: This
is being donme and more steps are
being taken.

THE VICE-CHAIRMAN (DR. G.
VIJAY MOHAN REDDY): Shri
Vishvjit P. Singh, Please...

SHRI VISHVJIT P. SINGH: Sir. I
know what request you are going to
make.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): I think

. = eyverybody should get a chance, and

¥

so I request honourable Members to
cooperate. Please confing to the
time. '

SHRI VISHVJIT P. SINGH: I agree,
Sir, I will confine to the time before
anybody else.

SHRI V. GOPALSAMY: It should
be according to the size of the Mem-
ber. .. (Interruptions) ,
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SHRI VISHVJIT P. SINGH: First
of all, before he leaves, I wish the
honourable Minister very well in the
onerous task which has been put on
his shoulders. I will come to that a
little later... (Interruptions) .

SHRI G. SWAMINATHAN (Tamil
Nadu): Mr. Vice-Chairman, Sir,
there are many speakers yet to speak.
Do you think we will be able to con-
clude by 8 o'clock? As the matter
stands, there are many speakers and
I think we will have either to post-
pone till tomorrow or sit beyond 8
o'clock. I think we will not be able
to conclude by 8 o’clock.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): It is not
possible.

SHRI G. SWAMINATHAN: The
original position was. .. (Interrup-
tions) .

SHR! SUBRAMANIAN SWAMY:
It should be continued tomorrow...
(Interruptions) .

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): The
House will sit upto 8 o’clock.

SHRI G. SWAMINATHAN: Our
chance cannot come even by 8 o'clock.
And the Home Minister has to reply
also. Then what are we going to do?
That is what we want to know. There
is no point in sitting upto 8 o'clock
if we are going to have it tomerrow
also.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Already
the consensus was that the House
would sit up to 8 o'clock.

SHRI G. SWAMINATHAN: What I
want to say is that we will not be
able to conclude by 8 d’clock, Are we
going to continue it {omorrow or not?
We are anxious to speak...(Inter-
ruptions) ... Other parties have no
say in this matter. As a matter of
fact, I will not get my chance by 8
o'clock.
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THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Up to
4 o’clock we will sit. (Interruptions)

SHRI SUBRAMANIAN SWAMY:
What are we going to do? Are we
going to sit tomorraw or not? (Inter-
Tuptions)

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): Then we
will decide. Why are you anxious
now about that? (Interruptions)

SHRI G. SWAMINATHAN: Are we
going to sit tomorrow? We want to be
very clear about your answer. (In-
terruptions)

SHRI DIPEN GHOSH: Mr. Vice-

Chairman, there are gs many 17
speakers. Speakers will still be
speaking at 8 o’clock. You cannot
finish.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): What-
ever it may be. Let us continue up to
8 o’clock.

SHR] DIPEN GHOSH: Tomorrow
agreed. (Interruptions)

SHRI VISHIJIT P. SINGH: Let us
adjourn the House now and continue
the discussion tomorrow. (Interrup-
tions)

SHR] DIPEN GHOSH: There are
umpteen speakers.

SHRI G. SWAMINATHAN: There
are 17 speakers. (Interruptions)

SHRI VISHVJIT P. SINGH: I am
agreeable to that. Let us adjourn the
House now. (Interruptions)

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY) Let us do
justice to the time given to the House
(Interruptions)

SHRIMATI JAYANTHI NATA-
RAJAN: All of us agree that we can
tontinue temorrow. Let us please ad-
journ now. (Interruptions)
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- SHRI MIRZA IRSHADBAIG (Guj-
arat); Kamalbhai is alsp supporting
this. Thank you. (Interruptions)

SHRI 'KAMAL MORARKA: Have
patience. (Interruptions)

SHRI VISHVJIT P. SINGH:. I do
not mind sitting up to 12 o’clock.
midnight. I don’'t mind sitting till
tomorrow morning. It is entirely up
to you. '

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): As it
stands, there are many speakers.
Even tomorrow also there will be a
little difficulty to find time. Let us
sit up to 8 o’clock and then decide.
(Interruptions)

SHRI G. SWAMINATHAN: There
is no point. Why can’t we adjourn
now? The Minister will take atleast
half an hour. Se, you are left with
only half an hour. (Interruptions)

SHRI VISHVJIT P. SINGH: I armn
in your hands. You decide.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): You
please carry on. There is no opposi-
tion to your speaking. (Interrup-
tions)

SHRI KAMAL MORARKA: You
are no more a bachelor. How are
you prepared to sit late? (Interrup-
tions)

SHRI VISHVJIT P. SINGH: You
seem to forget that my wife is also
working.

SHRI DIPEN GROSH: So, she ca. e,

also work overtime?

SHRI VISHVJIT P. SINGH: While
we are debating on Kashmir, she is
sitting and looking after Afghanistan
affairs. (Interruptions)

THE LEADER OF THE HOUSE
(SHRI M. S. GURUPADASWAMY):
Sir, we thought the debate will be
over today, and we also thought that
the time could be extended up to 8
o’clock. We thought that the whole

)
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thing would be finished by that time.
Now there are several speakers more,

SHRI G, SWAMINATHAN: Seven-
teen.

SHRI M. S. GURUPADASWAMY:
I know. I am not mentioning the
number.

All are anxious to speak on this
issue. This is a very important de-
bate, I concede, I do not want to
strifle the debate at all. So, I yield
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to the demand of the House. This
may be taken up tomorrow.

THE VICE-CHAIRMAN (DR. G.
VIJAYA MOHAN REDDY): The
House is adjourned till 11.00 a.m.
tomorrow.

The House then adjourned
at four minutes past seven of
the clock till eleven of the
clock on Thursday, the 15th
March, 1990.



